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LEGISLATIVE ASSEMBLY.

Thursday, 7th September, 1933.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President (The Homnourable Sir Shanmukham Chetty) in the Chair.

QUESTIONS AND ANSWERS.

EMPLOYMENT OF COMMUNITIES INADEQUATELY REPRESENTED IN THE CENTRAL
! PuBLic WORKS DEPARTMENT.

719. *Mr. M. Maswood Ahmad : (a) Will Government be pleased to
state whether it is proposed to open two new Circles in the Central Public
Works Department, Delhi, to carry out the scheme recently sanctioned by
the Secretary of State for India ¢

() Do Government propose to reserve sufficient seats for those com-
wunities who are inadequately represented in that Department, to adjust
their representation in the department ?

The Honourable 8ir Frank Noyce : (g¢) It is proposed to open only
one new Circle for the purpgse.

(b) The claims of all communities will be considered in making
temporary appointments necessary for the formation of the new Circle.

APPOINTMENT OF MUsLIMS IN THE COMMERCIAL STATISTICS BRANCH OF THE
COMMERCE DEPARTMENT.

720.*Mr. M. Maswood Ahmad : (a) Will Government he leased to
sltate whether g new branch for Commercial Statistics was opened in the

Commerce Department in “July, 1933 ¢
(b) If the reply to part (a) be in the affirmative, how many Muslims
were taken in that branch ?

The Honourable 8ir Joseph Bhore : (g) A new Branch for Statisti-
cal Research work was created on a temporary basis in July, 1933. This
is a Branch of the Department of Commercial Intelligence and Statistics.

(b) The Director (eneral of Commercial Intelligence and Statistics
reports that five out of the eleven resulting vacancies have been or will be
filled by Muslims.

Mr. M. Maswood Ahmad : May 1 know how many posts have been
actually filled up till now ¢

The Honourable 8ir Joseph Bhore : i cannot say how many have
heen actulllly filled. The answer that I have given refers to the new

(1095 )
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1096 LEGISLATIVE ASSEMBLY. [7rH SEPT. 1933.

vacancies that have occurred or will occur and I think the answer qhould
be perfectly satisfactory from the Honourable Member’s point of view.

Mr. M. Maswood Ahmad : In part (b) of the question, I asked how
many Muslims were taken in that branch.

The Honourable 8ir Joseph Bhore : I want to make it quite clear
that the vacancies have not all been filled up up till the present.

Mr. M. Maswood Ahmad : Were these vacancies advertised ?

The Honourable 8ir Joseph Bhore : I cannot say ; that is a matter
within the competence of the Director General himself.

Mr. M. Maswood Ahmad : I think these appointments will not be
made through the Public Service Commission ?

The Honourable Sir Joseph Bhore : I do not think so ; these are
minor appointments which, as I said, are within the competence of the
Director General.

ALLEGED UNFAIR TREATMENT OF THE RAILWAY OFFICERS TOWARDS MUSLIM
EMPLOYEES;

721. *Mr. M. Maswood Ahmad : (a) Is it a fact that Maulvi
Mub.inmad Yakub, Editor, the Ltght, Lahore, addressed the Agent, North
Western Railway, regarding the unfair treatment of the Raiiway officers
towards the Muslim employees as regards their promotion, etc., as published
in the Pilot, Amritsar, dated the 23rd July, 1933 ¢

(b) If the reply to part (a) be in the affirmative, what action if any,
has been taken on the allegations stated therein ?

Mr. P. B. Rau: Government have no information, but have sent a

copy of the question to the Agent, North Western Railway, for any detion
that he may consider necessary. -

Mr. M. Maswood Ahmad : Did the Honourable Member ask the
Agent for information to reply to this question ? '

Mr. P. R. Rau : No, Sir.

Mr. M. Maswood Ahmad : Will Government be pleased to state the
reasons for that ? :

Mr. P. R. Bau : Because the matter is within the compefence of the
Agent of the North Western Railway to settle.

Mr. M.,'Mp.swood Ahmad : Does the Honourable Member remember
that.]t was said by the Chair some time ago that every question that is
admitted is of public importance ¢

Mr. P. R. Rau : Yes, Sir, I remember that.

Dr. Zjanddin Ahmad : Does the Honourable Member mean that
because the matter is within the purview of the Agent of the Railway,

it is no concern of the Government of India and that so it is not necessary
to reply to the question ?
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Mr. P. R _Rau: The position of the Government of India is that
certain matters of detailed administration are lef{ to the Agent of the
North Western Railway and Government cannot, as a practical measure,
insist on inquiring minutely into every detail.

Dr. Ziauddin Ahmad : Every action of Government officials must
come within the purview of the Legislature, and when questions are
asked for eliciting ceriain faets, it is immaterial whether it is within
the purview of one official or the other and it is the duty of Government
to supply the information.

Mr. P. R. Rau: As a commercial department, the Railway Board
have to look into the probable practical value of the information that is
to be obtained. And if the question refers to such matters of detail,
as Government do not think it necessary for them to interfere in, they
consider that it is unnecessary to obtain the information.

Dr. Ziauddin Ahmad : If Government say that it is not worth the
trouble and expense, it would be a different thing. But they say that,
because it is within the purview of the Agent, therefore they do not
want to reply. I think it is not a correct position.

Mr. P. R. Rau : I must point out, Sir, that I have taken the necessary
action on the point. I have sent & copy of this question to the Agent
of the North Western Railway to look into it and remove any grievances
that exist.

Mr. M. Maswood Ahmad : When Government have not seen the
Jetter in question, how can they say that the matter was not of sufficient
importance ?

Mr. P. BR. Rau: If it were of sufficient importance, I am sure, the
Honourable Member would have giver details of it in his question.

_Mr. M. Maswood Ahmed : I asked in the question about thig letter
which contained allegations about the unfair treatment of Railway officers
towards the Muslim employees. So Government should have seen the
letter to find out whether it was of public importance or not.

Mr. P. R. Rau : The question whether a particular letter has been
ad(.h-essed. by a particular gentleman to the Agent of the North Western
Railway is not, I think, a thing of sufficient importance to warrant
Government making inquiries into the matter.

Mr. M. Maswood Ahmad : Did the Honourable Member notice that

I mude allegations against Railway officers with regard to thej :
ment of Muslim employees gard to their treat-

Mr. P. R. Rau: If my Honourable friend had given
: 1 given me any facts
“to show that a prime facte case existed for an inqui I sh
been glad to make such inquiry. iy, 1 should have

Mr. M. Maswood Ahmad : Will Government see the letter now and

find cut what are the grievances of the Muslim empl
Western Retlos 1 ployees on the North

Mr. P.®R. Rau: I have not got a copy of the paper with me. If

my Honourable friend will supply me with th ]
shall be glad to look into thelljlf.y e paper or the letter I

L253LAD a2
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. ‘Mr. 8. C. Mitra: Will the Honourable Member tell us why the
letter was not addressed to the Government of India if it was of such
importance {

Mr. P. R. Rau: I must ask my Honourable friend to ask the
guestioner.

Bhai Parma Nand : Will the Honourable Member explain what he
understands by, fair and unfair treatment of the whole Muslim com-
munity on the railways ? ’

Mr. P. R. Rau : That also is a question which Mr. Maswood Ahmad
should be asked to answer.

Mr. Lalchand Navalrai : If a question is within the purview of the
Agent and it is decided not properly by him and is subsequently brought
to the notice of the House, may I know what is the policy of Government
in such a matter ¢ '

The Honourable 8ir Joseph Bhore : Sir, I think this is a question
which has exercised the House for some time and, I am sure, my
Honourable friend will agree that, unless matters of really vital general
importance are raised, it would be wasting the time both of the House
and of Government if on every petty matter we were asked to obtain the
explanation of the Agent. I can assure my Honourable friends that if
any really important matter is raised, the Railway Board and Government
will be only too glad to look into it.

. Mr. Lalchand Navalrai : My suggestion is that it should not be as
we have been getting rcplies to . our questions from the Financial
Commissioner, that even important questions are being merely sent to
the Agent and no report called for investigation.

The Honourable 8ir Joseph Bhore : Sir, so far as the answers
given by the Financial Commissioner arc concerned, T may make it
perfectly clear to the House that no answer is given which has not my
full concurrence. But I have already made it perfectly clear that, if
any important question is raised, we shall certainly look into it:

Success oF A Nox-MATRICULATE TEMPORARY CLERK OF THE RAILWAY

Doarp’s OFFICE IN THE PuBLic SErvicE COMMISSION STENOGRAPHERS’
EXAMINATION,

722.*Mr. M. Maswood Ahmad : (¢) Has the attention of Govern-
ment been drawn to an article ¢ Public Service Commission ’ published
in the weekly Pilof, Amritsar, on July 30, 1933 ¢

(b) If the reply to part (a) be in the affirmative, will Government
be pleased to state the eonditions which led to a non-Matriculate and
temporary clerk of Railway Board’s office being admitted and declared *

successful by the Public Service Commission in the Stenographer’s
examination ¢

The Honourable 8ir Harry Haig : (¢) Yes.

(b) Mr. Narayan sat for the qualifying examination for stenographers
held by the Public Service Commission in 1930. No educational qualifi-
cations were preseribed for this examination, the only conditions being that
candidates should have officiated in permanent posts of stenographer for
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not less than 12 months in all since 1st April, 1928, and that the Heads of
their Departments should be prepared to recommend them for permanent
employment as stenographers if they qualified. As Mr. Narayan fulfilled
these condltlons, he was allowed to appear and he quahﬁed ~ The allega-
tions in the article are therefore unfounded.

Mr. M. Maswood Ahmad : Will Government be pleased to say
whether it is also one of the conditions that the candidates should be
from the permancnt staff and should be -at least under-graduates ?

The Honourable 8ir Harry Haig : 1 have already explained that
‘no educational qualifications were prescribed for this examination and
that the conditions were that the candidates should have officiated in
a permanent post of stenographer for not less- than twelve months.

CONTRACT FOR MUSLIM SWEETS-STALL AT AMRITSAR.

723.*Mr. M. Maswood Ahmad : Has the aitention of Government
been drawn to an article *‘ Muslim Sweets-stall at Amritsar >’ published
in the Weekly Pilot, Amritsar, of 30th July, 1933 ¢ If o, will Govern-
ment be pleased to state the name of the Muslim sweets-stall contractor
at Amritsar railway station and state reasons for letting out the contract
to a non-Muslim ¢

Mr. P. R. Rau: Government have not seen the article referred to.
The letting of such contracts is a matter for the decision of the Rail-
way Administration, and I am sending a copy of the question to the
Agent, North Western Railway, fcr such aetion as may be considered
necessary.

RETRENCHMENT OF STAFF IN THE RAILWAY Boarp’s OFFICE.

724.*Mr. M. Maswood Ahmad : (¢) Has the attention of Govern-
ment been drawn to an article ‘‘ Railway Board ’’ published in the Pilot,
Amritsar, of the 6th August, 1933 1

(0) If the reply to part (a) be in the affirmative, will Government
be pleased to statc whether in the light of the state of affairs depicted
therein, it is- proposed to retrench some more staff ¢

Mr. P. R. Rau: (a) Government have not seen the article referrcd
to.

(b) So far as I am aware, there are no proposals at present under
consideration for any general retrenchment on any considerable seale.

Mr. M. Maswood Ahmad : Is it a fact that a copy of the Pilot of the
6th August was sent for from the editor by the Railway Board 1

Mr. P. R. Rau: I do not know : I have not seen the article.

Mr. M. Maswood Ahmad : Has any other officer in the Railway
Bonard seen that article ?

Mr P, R Rdéu: I can only say I have not bem able to get that

arhcle S e eadE

w T have seen the Ietd:er g for a ‘copy
of the le ! of that date and o T wint to know. wheﬂ}er}pthﬁsoco y“has
setually. been . taken by the Rallway Boar OF not.

-

Iooardt deamneras
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My P. R. Rau: Apparently it was not obtainable.

Mr. Gaya Prasad 8ingh : Is this question intended to advertise this
particular newspaper ?

MusLiMs AND COMPANY-MANAGED RAILWAYS.

7925.*Mr. M. Maswood Ahmad : Has the attention of Government
been. drawn to an article ‘‘ Muslims and Company-managed Railways ’’
published in the weekly Pilot, Amritsar, dated the 6th August, 1933 ?
IF so, will Government be pleased to state whether the facts stated therein
are correct ¢ ‘

Mr. P. R. Rau : In the absence of a copy of the article in question,
T am not in a position to say whether the allegations made are correct
or not.

Mr. M. Maswood Ahmad : Do Government propose to see if they
get a copy of the paper now or day after tomorrow ?

Mr. P. R. Rau : If iy Honourable friend sends me a copy of the
paper, I shall see if the allegations therein are sufficiently important to
warrant my making an inquiry.

ALLEGED INJUSTICE TO MUSLIMS IN THE RaArLwaY MATL SERVICE, ALLAHABAD.

~ 726.*Mr. M. Maswood Ahmad : Has the attention of Government
been drawn to an. article ‘¢ Allahabad R. M. S., Grave injustice of
Muslims *’ published in the Pilot, Amritsar, dated the 23rd July, 1933 ¢
If so, will Government be pleased to state if the facts stated therein are
eorrect ?

The Honourable 8ir Frank Noyce : Government have not seen the
article referred to and are therefore unable to reply to the second part
of the question ; nor do they consider any inquiry necessary as the rules
provide liberal opportunities for officials to represent their grievances to
their official superiors should they desire to do so.

Mr. M. Maswood Ahmad : Do Government propose in future, when
such questions are asked, to get a copy of the articles also sent to them ¢

The Honourable 8ir Frank Noyce : I think, Sir, it would be an
excellent idea if Members, who refer to such articles in their questions,
were to send a copy of the article with the question. The experience of
my Department in this matter has been singularly unfortunate ; for
some time past we have endeavoured to obtain copies of articles referred
to from editors of newspapers and almost invariably we have been
unable t6 do so.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
House has now experienced considerable difficulty in getting satisfactory
answers from Government to questions of this nature, asking Govern-
ment whether -their attention has been  drawn te a.gertain mewspaper
article. The Parliamentary practice is that when an ~ Honourahle
Member makes a statement in a question, whereyer that statement might
;ppear, the- Hofiputzble Meniber pefsonally “fndkes himsel responsible
or that statemeént/ZWHeh certaifi ‘matters ate brought to the notice of
Government, the details‘of that partietlar matfer must be mentioned in
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the question also. It is with a view to shortening the question and, for
the sake of convenience, that Honourable Members are permitted to
frame questions in this particular manner. But the Chair would suggest
that in order to enable them to get a complete answer from Government
and for the convenience of every one concerned, it would be an excellent
practice if Honourable Members, who refer the attention of Government
to a particular newspaper article, always make it a practice to send a
copy of that article to the Government along with the question.

NoN-FILLING UP OF CERTAIN PERMANENT APPOINTMENTS IN THE Post
OFFICES.

727. *Mr. B. G. Jog : Will Government be pleased to state :

(a) the date on which the Director General, Posts and Telegraphs,
issued instruections not to fill in any appointments in the
post offices permanently, and the date on which the Post-
master General, Bombay, issued such instruections ;

(b) whether they issued similar instructions to have effect from the
16th July, 1931 ;

(c) “whether it is a fact that the officers holding officiating appoint-
ments in the office of the Accountant General, Bombay, prior
to 16th July, 1931, have been confirmed in their posts ;

(d) whether there are officials in the Bombay Circle continuously
officiating in the time-scale and the selection grade from a
date prior to the 16th July, 1931, and, if so, the total number
of such officials in the respective cadres ;

(e) if the reply to part (d) above be in the affirmative, why the
confirmation is delayed in the case of Postal Department alone
when the posts in the office of the Accountant General,
Bombay, have been allowed to be filled in ;

(f) if the differential treatment referred to in part (e) ahove is
due to retrenchment measures, and whether they are prepared
to allow the confirmation of the persons concerned now,
taking into consideration the abnormal delay of more than
two years and in some cases even more than three years ;

(g) if the reply to part (f) be in the negative, the probable time
when the question of their confirmation will be finaliy
settled ; and whether they propose to cause the decision to be
expedited ¢

" The Honourable Sir Frank Noyce : (a) and (b). The Honour-
able Member is referred to the reply given to parts (a) and (b) of
Mr. N. M. Joshi’s starred question No. 398 in this House on the 19th
September, 1932. K S

."._-(c) The Accountant General, Bombay, has been permitted to fill up
substantively certain permanent vacancies: in bis office, subject to the
condition .that no persons not in service on the 15th July, 1931, are
‘confirmed. ‘ S

(d) Gpvernment have no preciée information but the Honourable
‘Member will notiee from the reply referred to in the reply: to parts (a)
and (b) above that in the Bombay Circle all appointments since .April,
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1931, and certain appointments since June, 1930, have been made in an
officiating capacity. :

(¢) The Honourable Member is referred to the reply given to part
(d) of Mr. N. M. Joshi’s question No. 398 mentioned above and to
Sardar G. N. Majumdar’s question No. 1225 in this House on the 15th
November, 1932.

(f) and (g). Do not arise in view of my reply to part (e).

FILLING UP OF CERTAIN POSTAL APPOINTMENTS PERMANENTLY AT CERTAIN
PLACEs.

728. *Mr. 8. G. Jog : Will Government be pleased to state :

(a) whether it is a fact that the gazetted appointments of Post-
masters at Bombay, Poona, Madras, Karachi, ete., have
recently been permanently filled up ;

(b) whether these appointments have been filled up as a result
of the removal of the ban placed by the Government of
India sinee the 16th July, 1931 ;

(c) whether the non-gazetted appointments in the lowest selection
grade and the time-scale in the Post Offices have not yet
been allowed to be filled up permanently ;

(d) the reasons for such differential treatment for the two classes of
officials, viz., gazetted and non-gazetted of one and the same
department ;

(e) whether the appointments of officers and the time-scale clerks
in the office of the Accountant General, Bombay, have been
allowed to be filled up permanently and that these officials
hold substantive liens on these appointments ;

(f) whether the only condition imposed on the time-scale officials
in the Accountant General’s office is that they will have to
accept new scales of pay, if and when introduced ; and

(g9) whether they are prepared to ask the Director General, Posts
and Telegraphs, to fill in the appointments in the Postal
Department permanently on similar conditions ¢

The Honourable 8ir Frank Noyce : (a) Yes.

(b) The ban referred to by the Honourable Member presumably
is that contained in a Finance Degpartment Resolution, dated the 9th
July, 1931. The orders therein refer to persons who were not in Govern-
ment service on the 15th July, 1931, and are still in force. They do not,
however, apply to Postmasters holding the posts referred to in part (a)
of the question all of whom were in Government service prior to July,
1931. These posts were permanently filled becanse there was no prospect
of retrenchment in them. In this connection the Honourable Member’s
attention is invited to the first part of the. reply given an. the 15th
November, 1932, to starred question No. 1225 by Sardar G. N. Majumdar.

{¢) Yes. . The ‘attention of the Honourable Member is invited to
the seeond part of the.reply:to -Sardar €. N. Majumdar’s starred  ques-
tion just referred to: ;- ¢ i w1l il L P

. P
T
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(d) The presumption that all vacancies in the . gazetted posts have
been permanently filled up is not correct. Certain posts were filled up
because there was no prospect of retrenchment as stated in reply to
part (b) of the question. The Honourable Member is also referred to
the reply to part (c) above. The question of differential treatment does
not arise.

(¢) The Accountant General has been permitted to fill up substan-
tively certain permanent vacaneies in his office, subject to the condition
that no persons not in service on the 15th July, 1931, are confirmed.

(f) The condition is imposed on new entrants.

(g) In view of the reply to part (d) the reply is in the negative.

PREFERENCE TO ex-APPROVED CANDIDATES IN THE PoSTAL DEPARTMENT IN
MAKING APPOINTMENTS.

799. *Mr. 8. G. Jog : Will Government be pleased to state :

(a) whether the Director General of Posts and Telegraphs has
ordered that ez-approved candidates in the Postal Depart-
ment shall get preference in making appointments from out-
side candidates in the Lower Division ;

(b) the number of such discharged approved ecandidates in the
Rajkot Division, who have officiated in the years 1930 to
1933 ;

(¢) whether it is a fact that these candidates put in about eight
months to 18 months of officiating service before their dis-
charge ;

(d) the number of outside candidates employed from lst March,
1931, to 1st June, 1933, ignoring the claims of discharged
candidates, and the number of discharged candidates who
were re-employed in accordance with the Director General’s
orders about the preference for recruitment ; and

(e) if the said orders of the Director General have not been carried
out, whether instructions are proposed to be issued to give
effect to them as soon as possible ?

The Honourable 8ir Frank Noyce : The reply to part (a) of the
question is in the affirmative. As regards the rest of the question Gov-
ernment have no information nor do they consider it necessary to institute
special enquiries, as if the claims to appomtment of ez-approved candi-
dates have been ignored in the RaJkot Division it is open to the individuals
concern:ed to represent the mwtter in the ordmary way

PostAL OFrFrciALs OFFICIATING IN THE BoMBAY Postan Cmcu-:.

730. *Mr. 8. @. Jogs Will Government be pleased: to state :

(a) the number of ofﬁqmls Working n_officfating capacity” in ‘the
o Bombay Circle in the’ ‘time-scale, in the lower selection grade
¥ and m the hlgher selectlon grude ‘in the Postal Depu'tment :

Coamd 0l
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(b) the number of officials officiating in clear vacancies in respective
" cadres who died without being confirmed in their posts
between the 16th July, 1931, and the 1st of July, 1933 ¢

The Honourable Sir Frank Noyce : (¢) and (b). Government
are not in possession of the information asked for and I regret that it
cannot readily be collected.

I may, however, inform the Honourable Member that in view of the
probable necessity for effecting economies in the cadres to which the
Honourable Member refers, all appointments to posts in these cadres
have been made in an officiating capacity since the 17th April, 1931.

PerMIsSION TO PosTAL RESERVE CLERES TO APPEAR FOR CONFIRMATION
ExXAMINATION.

731, *Mr. 8. G. Jog : (a) Will Government be pleased to state whether
under the old orders the reserve clerks in the Postal Department were not
allowed to appe&r for confirmation examination unless they had put in one
year of scrvice ?

(b) Are Government aware that in cases where telegraph training
intervened, it was omitted and the reserve clerk was allowed to appear oaly
when he put in 21 months of service ?

(¢) Is it a fact that under the orders of the Director General, Posis
and Telegrapls, issued on the 12th September, 1922, a reserve clerk ean
appear even in the first month of hi¢ appointment ¢

(d) Will Government be pleased to state whether these-orders have
been made applicable retrospectively to the existing incumbents who were
not, under the previous orders, permitted to appear at the examination
before the corapletion of one year of their service ¢

{e) Will Government be pleased to state whether the Director
(General has received any representstions from the officials coneerned and
the Service Association ¢

(f) If so, what is the number of such representations and the date
of receipt of the earliest application ?

(g) If these representations have been delayed for over six months,
are Government prepared to cause the decision to be expedited ?

The Honourable 8ir Frank Noyce : (a) Yes.

(b) The facts are substantially as stated by the Honourable Member.

(¢) Not as a general rule, but in certain special circumstanees the
'Hpad of a Postal Cirele is empowered to allow a probationary clerk to
sit for the examination any time before the completion of 12 months.

) Tes. T T

(¢) The reply . in the negative "if,”a§ I gathep, the. Honotirable
Member refers to. representatigns . against-the change in the order in
gespect of the examination of officials before -the. expiry-of 12 months
from the date of their appointments.... . - ;. |

(f) and (g). Do not arise in view of the ‘;ef)iy to part (e).

el i
bl
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ABSENCE OF A DIREcT TRAIN BETWEEN DELHI AND LUckKNoOW.

732, *Mr. M. Maswood Ahmad : (¢) Is it a fact that ther‘e is no
direct train between Delhi and Lucknow ?

(b) Are Governmen{ aware that a Passenger Train was in existence
from Allahabad to Delhi via Lucknow and Moradabad in the régime of the
old Oudh and Rohilkund Railway and that it did afford a very great con-
venience to the travelling public ? If so, what led to its being disconti-
nued ¢

(¢) Is it a fact that the people of Oudh have been clamouring for a
very long time for this convenience being given to them ?

(d) Is it also a fact that-the East Indian Railway authorities have
always considered this fact only from the commercial point of view and
not the convenience of the travelling public ?

‘e¢) Are CGovernmeni aware that the Imperial City of Delhi is con-
neeted by direct trains with all the important eities of India exszept
Luceknow, which is not only the seat of the United Provinces Government
but also a most important town in Upper India ?

(f) Do Government propose to consider the desirability of drawing the
attention of the East Indian Railway authorities to this inconvenience to
the public with & view to introducing a direct train betweem Delhi and
Lucknow, or if that is not possible by diverting one of the three Expresses
(at present running between Moghulsarai and Delbi) vie Lucknow and
Moradubad to Delhi ¢ .

Mr. P. R. Ran : (a) Yes.

(h) It is understood that before the amalgamation of the Oudh and
Rohilkund and East Indian Ruilways a passenger train did run between
Allahabad and Delhi 1a Lucknow and Moradabad, but it was discon-
tinued when it was found that the number of passengers for Delhi was
inadequate.

(¢) Representations have bheen made from time to time for a
through service between Lucknow and Delhi, and in response to such
representations upper and lower class through carriages have been run
experimentally on trains hetween Lucknow and Delhi. In the case of
lower class, the continuance of through carriage was found by censuses
to be unjustified. The upper class carriage still continues to run.

(d) The commercial point of view does not exclude consideration
of the convenience of the travelling publie.

(e) 1f my Honourable friend will tell me what he considers to be
the important cities of India. I shall be in a position to give him a
reply. '

(f). The East Indian Railway authorities will, ¥ have no doubt, bear
this suggestion in nifnd in case circamstances “justify it. but divertine
one. of the three Exprevsee as_suggested b\' the Honourable gentlemar\
m&onlv resylt in mconvemence to some -other «ectlor of the trav elling
public
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NON-RESERVATION OF A4 COMPARTMENT FOR LiADIES IN THE: LreHT 'TRAINS
. RUNNING BETWEEN BAREILLY JUNCTION AND Pmmnn oN THE RomD-
KUND AND KuMAON RAILWAY. .-

-733. *Mr. M. Maswood Ahmad : (a) Are Government aware that
there is mo compartment reserved for the -exclusive use of females in
the Light trains running between Bareilly Junction and Pilibhit on the
Rohilkund and Kumaon Railway ?

(b) Are Government aware that it is laid down in section 64 of the
Indian Rallways Act, 1890, that ‘‘ every Railway Administration shall, in
every train carrying passengers, reserve for the- exclusive use of females
onc compariment at least of the lowest class of earriage forming part of the
train >’ ¢

(b ) 1f the replies to parts (a) and (b) above be in the affirmative,
what aetion do Government propos: to take against the Railway Admini-
stration for this breach of the provisions of the Indian Railways Aect ?

(d) Do Government propose to bring this to the notice of the Agent,
Rohilkund and Kumaon Railway. with & view to provide at least a very
small compartment for females in these trains ?

Mr. P. R. Rau : 1 understand from the Agent, Rohilkund and
Kumaon Railway, that Light trains Nos. 15 Up and 16 Down running
between Bareilly and Pilibhit were originally run ‘experimentally, and
accordingly structural alterations were not made to provide a fully
partitioned compartment for females, but boards reserving compartments
for females were affixed to the stock. He reports further that before
notice of this question was réceived, orders had been issued by him to
provide a fully partitioned compartment for females.

TrAINING TN COMMERCIAL ENGINEERING IN AMERICA.

734. *Mr. M. Maswood Ahmad : (a) Will Goverument be pleased to
state whether they are aware that in America special training in Com-
mercial Engineering is imparted ?

{b) Will Government be pleased to state if there is any Commercial

Enﬂmeel employed in any of the workshops of the Indian State Rail-
ways ?

Mr. P. R. Rau : (a) Government have no information.

(b) Not that I am aware of. So far as I know, an Engineer who
specializes on the sales side of an Engineering firm is termed a Com-
mercial Engineer. Railway workshops do not produce any articles for
sale.

Mr. M. Maswood Ahmad : May I take it that at present there is no
such’ man in the workshop of any State Rallwa,y T _

N

M.r P. R Ban That is what I was endeavourmg to convey

C‘eMMUNaL Coummom OF Gazerrrd STAFF ON. THE MULTAN DWISION
: ‘. OF.THE Nwm WeeTERN. RAILWAY.

735. *Mr M Ma.swood A.hma.d (a) Is it a fact that the Pxesxdent,
Mushm Railway Employees Association, addressed the Agent, North
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Western Railwiy,,the Railway Board and the Railway Member on the sub-
jeet of an enquiry into tie state of affairs prevailing in the Multan Division
of the North Western Railway ¢
(b) If the reply to part (a) be in-the affirmative, will Government be
plensed to state whether the communal representation in different Divisions
of the North Western Rallway, as far as gazetted officers’ ranks are con-
cerned, is in such a way that in some Divisions all the gazetted officers are
non-Muslims ? ‘

(c) Will Governmen;u be pleased to state the communal composition
of the gazcited officers’ ranks of the Multan Division of the North Western
Railway ¢ -

{d) Do Government prppose to arrange the posting of gazetted officers

in such a way that any one community may not preponderate, as far as
practicable, on any one Division of a Railway ¢

Mr. P. R. Rau : (¢) Government have mnot received any such
representation.

(b), (¢) and (d). Government have no information as to the
present communal composition of gazetted officers in the Multan or any
other Division of the North Western Railway wkich must vary from
time to time, and cannot- aceept the proposition that the posting of
gazetted officers should be fixed on a communal basis. .

ABSBENCE OF ErecTep MEmBERs IN THE NEw DELET MUNICIPAL Comm.

736. *Mr. 8. G. Jog : (a) Is it a fact that the municipal committee,
New Delhi, has not got a single elected munieipal commissioner ?

(b) If the reply to part (a) be in the affirmative, why is the New Delhi
public denied the right of representation in the municipal committee as
any public elsewhere in British India ¢ .

Mr. G. 8. Bajpai : With your permission, Sir, I shall answer ques-
tions Nos. 736 and 738 together. New Delhi has a municipal committee,
in which non-official members are included. For the reasons explained
in the reply given to part (¢) of Mr, Gaya Prasad Singh’s starred ques-
tion No. 67 on the 6th September, 1932. Government representatives are
in a majority.

EbpucaTtioNaL QuarrFicaTiONs OF NoN-OFFIcIAL NOMINATED MEMBERS OF
THE NEW DELHI MUNICIPAL. COMMITTEE.

737. *Mr. 8. G. Jog : (a) Will Government please state the educa-
tional qualifications of the few non-official nominated members of the
New Delhi municipal committee ¢ Is it a fact that amongst those members
there are some who are illiterate or very poorly educated %

(b) If so, how do they discharge their responsibilities as municipal
commissioners ?

(c) Are Government aware that the New Delhi public is represented
by men more than 98 per cent. of whom are highly educated ?

_M. Q. '8: Bajpai : (a) T lay on the table a statement which gives
‘the information asked for in the first part of the Honourable Member'’s
question. The answer to the second part is in the negative.
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(b) Does not arise.

(¢) T regret that I have been unable to follow the Hpnourable
Member’s question.

Statement showing the educational qualifications of the non-official nominated members
of the New Delhi Municipal Committee.

Mr. C. G. Blomfield, F.R.I.B.A., F.S.I., Architect.

Sardar Bahadur Sobha Singh—Read up to F. A.

L. Jagdish Pershad—Read up to Matric Standard.

Khan Sahib Akbar Ali—Possesses the ability of a Munshi Fazil.

B

ExTeENsION oF THE PriviLEGEs OF THE LocaL SELF-GOVERNMENT TO NEW
DevLr1 Puslic.

1738. *Mr. 8. G. Jog : (¢) Why do Government not extend the proper:
privileges of the local self-government to the New Delhi public ¢

(b) Do Government propose to arrange for the adequate representa-
tion of the public in the New Delhi municipal commlttee through proper
clections ?

SaopPs oN Bamp Roap, NEw DEeLHIL

739. *Mr. 8. G. Jog : (a) Is it a fact that the Delhi Government
possess a number of shops on Baird Road, New Delhi, which are being
managed through the New Delhi municipal committee and that practically
all of them are lying vacant for the last year or so %

(b; Are Qovernment aware that all the shopkeepers who were doing
business there for the last so many years have shifted to other private shops
in the same locality ?

(¢) Have Government enquired what led them to vacate the Govern-
ment shops ¢

(d) Ts it a faet that they sent a number of representations to the muni-
cipal committee before vacating the shops ? If so, will Government please
state what their grievances were and why no heed was paid to them

(e) Is it a fact that the municipal committee officials disconnected
electric points in those shops ¢ Will Government please state why thesé
points were disconnected ? Were these points in existence for the last
several years and are all the shops separately metered ¢

(f) If the facts mentioned in part (e) be true, taking -into con-
sideration the great financial loss to the municipal committee, are Gov-
ernment prepared to see that the grievances of the present occupants of
Government shops are redressed and the rent of shops adequately red:uced
to attract new businessmen to occupy those shops ?

Mr. G. 8. Bajpai : (¢) In 1925 Government transferred ten shops
on the Baird Road, New Delhi, to the New Delhi Municipal Committee,
and since then, they are being managed by the Municipality. All the shops
were occupled up to the 31st October, 1932.

tFor answer to this question, see answer to question Nn.( 786. L
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() and (c). As a result of the construction of some private shops
on the Baird Road which provide better and cheaper accommodation, severn
Municipal shops were vacated on or after the 31st .Oc.tober, 1932. Two
of these seven shops have again been occupied and it is hoped before the
winter season sets in all the shops will be rented.

(d) The shop-keepers made representations for reduction of rent on
account of slump in the market. Previous to the 1st October, 1932, the
rent of each shop used to be Rs. 68-8-0 per mensem less 20 per cent, if paid
before the 10th of each month, but from that date it was reduced to Rs. 55
per mensem less 10 per cent. if paid by the fixed date. With effect from
the 1st June, 1933, the rent of each shop was further reduced to Rs. 45
per mensem less 10 per cent. if paid by the fixed date.

(e). Each shop has a separate water and electric meter. The illegal
and unauthorised extensions of electric points made by some of the shop-

keepers were removed by the Electrical Engineer but there was no forcible
disconnection.

(f) I would invite the Honourable Member’s attention to the answer
I have given to part (d) of this question.

PurcHASE oF PETROL BY THE NEW DELHI MUNICIPAL COMMITTEE.

740. *Mr. 8. G. Jog : (a) Is it a fact that the New Delhi municipal com-

mittee purchases all its supply of petrol for Health Department lorries
from a certain municipal commissioner ?

(b) Did they ecall for tenders before giviug the contract to the muni-
cipal commissioner ? If not, why not ¢

(r) Are Government aware that the supply of petrol can be had at -
cheaper rates from other petrol dealers ?

Mr. G. 8. Bajpai : Enquiries have been made and the information
will be furnished to the House in due course.

IncQuaniTy IN THE DiIsTRIBUTION OF HiGHER PosTs v THE Ramwway
CLEARING AccouNTs OFFICE.

741. *Mr. B. N. Misra : (a) Is it a fact that in the Railway Clearing
Accounts Office the staff transferred from the North Western Railway are
having a lion’s share in the upper grade posts at the cost of the staff

transferred from other Railways, and, if so, will Government be pleased to
state the reasons for the same ?

(b) Are Government aware that this inequality in the distribution of
higher posts was clearly brought to the notice of the committee appointed
by the Railway Board to fix the seniority of the staff of the Railway Clear-
ing Accounts Office, and that committee recommended that in the case of
future premotions, at least, special consideration should be given to the non-

North Western Railway men, even if these men are not technieally the
seniormost ?

(¢) Will Government be pleased to state whether any action has been
taken on the above recommendation and if not, why not ?

(d) Will’Govemment be pleased to lay on the table a comparative,
statement showing the position of all sub-heads and class I clerks transfer-
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red from the railways as on 1st April, 1929, when the office was made per-
manent, and at present ? '

(e) Are Government prepared to take any action that may Le necessary
to see that the above inequality is set right in future ¢

Mr. P. R. Rau : I am making enquiries and shall lay a reply on
the table in due course.

1742.¢

TroUBLES IN MALDIV ISLANDS.

743, *Mr. M. Maswood Ahmad : (¢) Will Government be pleased
to make a statement about the trouble in Maldiv ¢

(b) Is it a fact that martial law has been proclaimed in the Maldiv
‘Islands as the result of trouble between the Maldivian Government and
the Borah trading community !

(¢) How many Indians have been deported by the Maldivian Govern-
ment ?

(d) What steps have been taken by Government to help the Indians %

Mr. G. 8. Bajpai : Government have no information, but are making
enquiries. ‘

Mr. M. Maswood Ahmad : Have Government seen long articles in
the papers about this matter ?

Mr. G. 8. Bajpai : The position is that Government’s attention has
been drawn to these disturbances only from reports in newspapers.
They have had no direct communication with the Maldivian Govern-
ment which happens to be under the protection of the Government of
Ceylon. The only thing we could do was to communicate with the
Government of Ceylon and ask for a report which has not yet been
received.

TickEr CHECKING SCHEMES ON THE NORTH WESTERN RAILWAY.

744. *8haikh 8adiq Hasan : (a¢) Is it a fact that prior to the aboli-
tion of the Travelling Ticket Examiners cadre there were two classes of
staff designated as Travelling Ticket Examiners and Special Ticket
Examiner (Flying Squads) eriployed on the North Western Railway for
checking tickets in trains and at stations ?

(b) If so, is it true that Travelling Ticket Examiners scheme was a
permanent one, whereas Special Ticket Examiners scheme introduced in
1926 was a trial ?

Mr. P. R Bau: (a) Yes.

(b) No scheme of ticket checking can be considered permanent and
not liable to change as circumstances necessitate. I am not sure when
the Special Ticket Examiners scheme was introduced, but if my
Honourable friend’s information is correect it shows that having
survived for seven years it has ceased to be an experiment.

_1This question was disallowed by the Honourable the President under rule 7 of the
Indisn Legislative Rules.
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OrGAN1ZATION AND CoONTROL OF TrAVELLING TIcKET EXAMINEERS ON THE
NoaTH WESTERN RAILWAY.

745. *Shaikh S8adiq Hasan : (a) Is it a fact that Travelling Ticket
Examiners were formerly under Audit, but in 1928 were transferred to
Traffic under Divisional Commercjal Officers ¢

(b) If so, is it a fact that the Administration placed both the Travel-
liLg Ticket Examiners and Special Ticket Examiners under the supervision
of one Incharge, and consequently reverted all temporary Head Special
Ticket Examiners, then designated as Inspectors, Flying Squads, in all the
Divisicns with the exception of Multan Division ?

(¢) Is it a fact that in the Multan Division Sardar Bhagat Singh, a
retired military pensioner and a permanent watch and ward
Inspector on Rs. 140 p. m., was retained on Rs 140 plus Rs. 110,
whereas Messrs, Midford, Bhagat Ram, Z, A. Chistty, Ajwani and
Handerson were reverted ¥ If so, why ?

(d) Will Government please state the reasons for the retention of two
Head Special Ticket Examiners in the Multan Division ? Is it a fact that
in that Division the number of Special Ticket Examiners is less than in
Delhi, or Lahore, or Rawalpindi or Karachi, and that in the Delhi Division,
the strength was 40 Speecial Ticket Examiners, and the Head Special
Ticket Examiner, has been in the grade of Rs. 150—10—190 ¢

Mr. P. R. Rau: (a) Presumably my Honourable friend is referr-
ing to the North Western Railway. If so, the statement is correct.

(b), (¢) and (d). Government have no information. These matters
are entirely within the competence of the Agent to whom a copy of
these questions has been sent.

RepucTioN oF THE GRADE oF HEAD SPECIAL TicKET EXAMINER AT
FEROZEPORE, NokTH WEsSTERN RarLway.

746. *8haikh 8adiq Hasan : (a¢) Is it a fact that the post of Head
Special Ticket Examiners, grade V, at Ferozepore, North Western
Railway, was reduced to grade IV as an economical measure ?

" (b) Is it a fact that grade V has again been sanctioned § If 80,
why ?

Mr. P. R. Rau : Government have no information.

ExTENSIONS GIVEN T0 OFFIoIALS WiTH THIRTY YEARS’ SERVICE IN THE
Pownias PostaL CircLe OFFICE.

747. *8haikh Sadiq Hasan : (2) Is-it a fact that selection grade
as well as time-seale officials with thirty years’ qualifying service have been
ordered to be sent on pension nnder the retrenchment scheme ?

(b) Is it a fact that in the Punjab Postal Circle Office extensions of
selévice are being g'l:antcd to ofticials in selection grade, irrespeetive of these
orders ! ‘

(¢) If so, what steps do Government propose to take to stop this
procedure ?

L26SLAD B
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The Honourable 8ir Frank Noyce : (a) No such absolute order has
been issued, but the retrenchment of officials of over thirty years
service is permissible.

(b) and (c¢). Government have no precise information. The
. Honourable Member is, however, referred to the reply given to
Mr. P. G. Reddi’s starred question No. 767 in this House on the 26th
September, 1932,

SELECTION OF SPECIAL CLAss APPRENTICES FOR THE SUPERIOR REVENUE
ESTABLISHMENT OF STATE RAILWAYS. .

748. *Shaikh Sadiq Hasan : (¢) How many Muslims have been
selected each year as Special Class apprentices by the Public Services Com-
mission for the Superior Revenue Establishment of the Indian State Rail-
ways since the recruitment started in 1927 ¥ And what was the total
number of admissions §

(b) What is the total number of these apprentices under training in
England and how many of them are Muslims ?

(c) What is the total uumber of the apprentices at present at Jamal-
pur, and how many of them are Muslims ?

(d) Whbat is thc total nwnber of officers of the Superior Revenue
Establishment of the Indian State Railways, in each of the transportation
and power mechanical lines, and how many of them are Muslims ?

(e) What measures do Government propose to adopt to remove this
old-standing grievance of the Muslim community regarding their paucity
in the Superior Railway Services ?

Mr. P. R. Rau : (a) The total number of apprentices selected has
been 60, of whom 33 are Hindus, 11 Muslims, nine Anglo-Indians, three
Indian Christians and four belong to other communities.

(b) The first batch, consisting of one Hindu, one Muslim, one Anglo-
Indian and one Indian Christian, has completed training in the United
Kingdom and been appointed to the service. There are 17 apprentices
under training at present : of these, 10 are Hindus, four are Muslims,
cight Indian Christians and one belongs to -other communities. In
addition, three have been granted scholarships as a special case. Of
these two happen to be Hindus and one Muslim.

(c) The total number of apprentices at present at Jamalpur is 37,
of whom 17 are Hindus, three Muslims, five Anglo-Indians and two
belong to other communities.

(d) T would refer my Honourable friend to Appendix F of Vc;lumse
I of Report by the Railway Board on Indian Railways for 1931-32.

(q) Govemtpent have in making selections followed the policy of
reserving one-third of the vacamcies for recruitment from among the
minority communities.

ToraL VALUE oF IMPoRTS AND ExrorTts oF INDIA.

749. *Lala Rameshwar Prasad Bagla : (a) Will Government please
state the total value of imports and exports of India for the year 1932-33 ¢
Will Government please exelnde from the export figures the value of gold
aud silver exported during the period ¢
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) ) Are Goverument aware that there has been a continuous fall in
the value of total exports and an iucrease in the total imports of India ¢

(¢)- Will Government please state what action, if any, they have
taken, or propose to take, in order to increase the exports and decrease the
imports *?

. (d) If Government have taken any action in this connection, will they
please inform this House to what degree their efforts have been successful ¢

. The Honourable 8ir Joseph Bhore : (a) The Honourable Member is
referred to the Accounts relating to the Seaborne Trade and Naviga-
tion of British India for Mareh, 1933, a copy of which is in the
Library.

() No.

(c) and (d). The necessity for any specific action has not arisen.

SALE oF SILVER TO GREAT BRrTAIN.

750. *Lala Rameshwar Prasad Bagla : (a) Are Government aware
that there has been great resentment amongst the public in general and
the commercial community in particular in regard to their attitude in the
matter of recent sale of silver to Great Britain ¢ :

. (b) Is it a fact that America has accepted the payment from Great
Britain of 10 million dollars in silver at 50 cents per ounce in respect of
War Debt ¢

(¢) Is it a fact that Government sold silver to Great Britain at 32.5
eents per ounce when the market value of silver was 36.5 cents per ounce ?

(d) Do Government realise that they have put India to a heavy loss
by the above transaction ?

(e) Are Government aware that Great Britain has gained 17.5 cents
per ounce at the expense of India ¥

(f) Will Government pleas: stale if they knew that the object of
America in fixing the price of silver at 50 cents per ounce was simply to
raisc the price of silver ?

(9) Is it a fact that Government actually stood in the way of a rise
in the price of silver ¢

The Honourable 8ir George Schuster : For general information on
this question the attention of the Honourable Member is invited to the
replies given to starred question No. 89 asked by Seth Haji Abdoola
Haroon on the 28th of August and supplementary questions thereto.

I would supplement this with the following answers to specifie
parts "of the question :

(a). (c), (d), (e) and (g). No.
(b) Yes.

(f) This is a matter of opinjon.
L253LAD B8

Py
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INTRODUCTION OF INTERMEDIATE CLASS ACCOMMODATION ON THE SOUTH
- INDIAN RAILWAY. ‘

751. *Mr. K. P. Thampan : (¢) Will Government be pleased to
state whether :

(s) the Mangalore and Palghat Municipalities urged on the
South Indian Railway to introduce intermediate class accom-
modation on the broad gauge ;

(4%) the Local Advisory Committee also recommended and pressed
for the same ;

{(#) they are aware that the public have been agitating for a
number of years for its introduection ;-and

() the Railway has refused to comply with this popular demand ?

(b) Are Government prepared to direct the South Indian Railway
authorities to introduce intermediate ¢lass accommodation on the broad

gauge ¢

Mr. P. R Rau: ]l am making enquiries from the South Indian
Railway Administration and shall lay a reply on the table in due
course.

ProvisioN oF Fans IN THmD Crass CARRIAGES ON RAlLwAys.

752. *Mr. K. P. Thampan : Will Government be pleased to state :

(a) if they have circularised &1l Railways on the question of provid-
ing fans in third class carriages ;

(b) what replies were received from the various Administrations ;
(¢) what further action they propose to take in the matter ¢

Mr. P. B. Rau: (a) No.

(b) Does not arise.

(¢) None. The cost is prohibitive.

Mr. K. P. Thampan : Have they tried it in any of the Railways 1

Mr. P. B. Rau : No, Sir ; the cost is prohibitive.

INcREASE OF FREE LUGeAGE ALLowaNCE oN Hmi SEcTioNs.

763. *Mr. K. P. Thampan : Wil Go
state if it is a fact that : pan : (a) vernment be pleased to

(+) the free luggage allowance on hill sections (lil;e the Nilgiris
section) used to be half of that on the plains ;

(#¢) although the free allowance of luggage has been recently raised
]c;zilul;h: plains, it has not been correspondingly raised on the

(b) Do Government pro to direct that the fi
hills be correspondingly rawsed 1 ® free allowance on
Mr. P. R. Rau : (e) The free luggage allowance on hill sections is
not uniform. On the Nilgiris section it has not been changed recently ;
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it has been 15 and 7} seers for upper and lower classes, respectively,
for some time. On the Kalka Simla section, I understand, the free
allowance is the same as in the plains, and was raised in December,
1929, along with the free allowance in the plains.

(b) I am forwarding a copy of this question to the Agent of the
South Indian Railway, for considering the suggestion made.

DiscHARGE OF MADRAS AND SOUTHERN MAHRATTA RamLway EMPLOYEES
coNsIDERED MEpicALLY UNFiT ForR ONE CLass or Grour.

754. *Mr. K. P. Thampan :' (¢) Will Government be pleased to state
whether, with reference to the answer to my starred question No. 606 of
2nd March, 1933, they have since heard from the Agent of the Madras and
Southern Mahratta Railway on the subject of the discharge of employees
considered medically nnfit for one class or group and whether they can
make a statement regarding it now ¢

(b) Are Governmeni prepared to direct that employees should not
ke discharged in contravention of the Railway Board’s orders on the
subject ¢ ‘ '

Mr. P. R. Rau: (a) Government obtained a report from the Agent
of the Madras and Southern Mahratta Railway on the particular ease
referred to by the Honourable Member, and after examining all the cireum-
stances saw no reason to interfere with the discretion of the Madras and
Southern Mahratta Railway, which is a Company-managed Railway, in
dealing with its own servants.

_ (b) As I have informed my Hononrable friend in reply to his ques-
tion Ne. 1222 of the 1st November, 1932, the principle of the recommendation
of the Royal Commission on Labour was in conformity with orders already
in force. Government have already instructed State-managed Railways
and invited Company-managed Railways to continue to follow that
principle. They do not consider any further action is necessary.

ARTICLE ENTITLED ‘‘ MONSTROUS ’’ IN THE Indian Raslway Magazine.

755. *Mr. K. P. Thampan : (¢) Has the attention of Government
been drawn to the article entitled ‘‘ Monstrous ’’ at page 128 of the Indian
Raslway Magazine in its issue of May, 1933 ¢

(b) Have Government taken any action against the Bengal and
North Western Railway Administration under section 93 of the Railways
Act ? If not, why not ? ' '

Mr. P. R. Rau: (a) Yes.

(b) I have called for information from the Bengal and North Western
Railway in regard to the allegations made in the article in question, and
will lay .a reply on the table in due course.

RepucTioN oF FreiagHT RATEs oN INDIAN RAILWAYs.

756. *Mr. K. P. Thampan : (¢) Has the attention of Government
been drawn to the article entitled ¢ Killing freight charges’ at page 131
of the Indian Raslway Magagine in its issue for May, 1933 1
- (b) Are' Governmeént prepared to consider the question of a general
reduction of freight rates through the Railway Rates Advisory Committee 1

-
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Mr. P. R. Rau: (a) Yes.

(b) Railway Administrations have been examining individually local
rates with the object of improving their earnings, and have in many cases
quoted reduced rates where it appeared likely to result in improved traffic.
Government consider that, in view of the present financial position of
Railways, this is a particularly inopportune moment for embarking on a
general revision.

Post oF PErsONNEL OFFICER ON THE MADRAS AND SOUTHERN MAHRATTA
RamLwavy.

157. *Mr. K. P. Thampan : (¢) Will Government be pleased to
state whether, with reference to the answer to my starred question No. 607
of 2nd Mareh, 1933, it is proposed to continue or abolish the post of

Personnel Officer on the Madras and Southern Mahratta Railway ?

(b) Will Government be pleased to state if there has been a single
case during the last three years where the Personnel Officer has interfered
with the decision of the Chief Transportation Superintendent ¢

Mr. P. R. Rau: (a) The post is still on a temporary basis, and its
duration has since been extended till the 31st March, 1934. If it is decided
to continue it thereafter, and to make it permanent, the matter will be placed
before the Standing Finance Committee for Railways.

() Government have no information.

DiscHARGE OF Mr. G. KRISHNAMURTHI, GENERAL SECRETARY OF THE MADRAS
AND SOUTHERN MAHRATTA RAnLway EMpLovEEs’ UNION.

758. *Mr. K. P. Thampan : Will Government be pleased to state :

(@) If it is a fact that Mr. G. Krishnamurthi, the General Secretary
of the Madras and Southern Mahratta Railway Employees’
Union was discharged by that Railway Administration on the

sole ground that no employee should be the Secretary of
the Union ;

(b) whether they approve of the principle involved in part (a)
above ? If not, whether they are prepared to direct the
Madras and Southern Mahratta Railway authorities to re-
instate Mr. G. Krishnamurthi ¢

. The Honourable 8ir Joseph Bhore : The matter is under examina-
tion and I am unable to say anything at present.

DiscEARGE oF EMPLOYEES OF THE MADRAS AND SOUTHERN MAHRATTA
Ramway,

769. *Mr. K. P. Thampan : Will Government be pleased to state :

(a) how many employees of the Madras and Southern Mahratta
Railway were discharged on grounds other than retrenchment
in the years 1931 and 1932 ;

() how many of them had put in service of more than 10 years ;

(¢) how many appeals addressed to the Agent against orders of
! discharge were received in 1931 and 1932 and in how many
L cased were the appeals' successful ; :
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(d) wheth;zr they are awaré ‘that there is a consjderable volume of
feeling that there is no security of service on the Madras
and Scuthern Mahratta Railway ?

Mr. P. R. Rau: Government have no information.

PraviNg CARDS IMPORTED INTO BRITISH INDIA FROM JAPAN.

760. *Mr. Jagan Nath Aggarwal : (o) Are Government aware that
the value of playing cards imported into British India from Japan during
the last three years has been as under : -

Rs.
193031 .. .. . .. 20,025
1931-32 .. .. .. .. 28,219
193233 .. .. .. .. 253413
April to June, 1933 .. .. .. 90,268

showing that the import for the present year, if continued at the present
rate, will be somewhere in the neighbourhood of Rs. 4,00,000 ?

(b) Have Government looked into the question how it is possible for
Japan to under-sell in this line in the Indian market ?

(¢) Do Government propose to take any steps under the Safeguarding
of Industries Act to avert this danger ?

The Honourable 8ir Joseph Bhore : (a) Yes.

(b) and (c). Government have received representations from certain
playing card manufacturers in India aseribing the low price of Japanese
playing cards imported into India to the depreciation of the Yen and asking
wnter alia for protection under the Safeguarding of Industries Aect, 1933.
These representations are now receiving consideration.

. Mr. Lalchand Navalrai : May I know if this question will also be
discussed by the forthcoming Conference with the Japanese delegation *

The Honourable 8ir Joseph Bhore : Sir, all relevant matters will
certainly be considered at the Conference, and certainly the case of all
industries which have asked Government to take action will be borne in
mind during the course of those negotiations.

INCREASE IN THE IMPORT OF FRUITS AND VEGETABLES FROM FOREIGN
COUNTRIES.

761. *Mr. Jagan Nath Aggarwal : (a) Are Government aware that
the import of fruit and vegetables from foreign countries has™ increased
very corsiderably of late ¢

(b) Are Government aware that the imports of fruits and vegetables
from Japan have grown as under ?

Fruits and vegetables from Japan.

Rs.
1928-29 .. .. .. .. 22,632
1929-30 .. .. .. .. 30,129
1930-31 .. .. . . 40,225

1931d2 .. .. .. .. 51,034
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(¢) Are Government aware that imports from the United States of
America during the same period have increased as follows ?
. .
Fruits and vegetables from the U. 8. A.
Rs

1928-29 .. .. . . 8,793
1929-30 .. .. .. . 56,202
1930-21 .. .. .. .. 2,75,097
1931-32 .. .. .. .. 495,010

(d) Are Government aware that this import of fruits and vegetables
‘has seriously crippled the fruit industry in this country in general and
Kulu fruit industry in particular {

(e) Are Government aware that, before Kulu fruit can reach rail-head,
it has to traverse a long distance by road and has to pay tolls to the Mandi
State and then postal charges for reaching ports and other stations ?

(f) Do Government propose to take steps to prevent the ruin of the
Indian industry ¢

(g) Are Government aware that postal charges form a considerable
part of the price of fruit parcels sent outside Kulu and the recent increase
" in postal rates has hit the industry hard ?

(). Do Government propose to keep the protection of this industry
in view when the question of a trade agreement with Japan is being
examined at the forthcoming conference ?

Mr, G. 8. Bajpai: (a) No. On the other hand, the total value of
fruits and vegetables imported into India decreased from Rs. 183 lakhs in
1929-30 to Rs. 134 lakhs in 1931-32.

(b) Yes.

: (¢) The figures quoted by the Honourable Member relate to fresh
fruits and vegetables only.

(d), (f) and (k). Government have no figures showing the amount of
‘fruit produced in India and are, therefore, unable to say how the local
fruit industry has been affected by the increased imports from Japan and
the United States of America. Imports from Japan and the United
States of America already pay an ad valorem duty of 30 per cent.

A representation has been received recently from the Punjab Chamber
of Commerce for protection to the fruit industry under the Safeguarding of
Industries Act, 1933, and is being considered.

(e) Yes.

(g) Parcel postage rates were increased in 1931, but the charge for a
parcel weighing six seers or more remained unaltered. The fruit industry
in Kulu eould, therefore, hardly be said to have been hit hard by the re-
vised schedule.

Mr. E. S8tudd : Is it not a fact, Sir, that the majority of this foreign
fruit reaches the ports of India at a time when fruit from Kulu is not
available in those places {

_Mr. G. 8. Bajpai : I do not think that that is true of all im.ports of
fruit. It certainly is true of fruit which comes from Australia and
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South Africa which, being on the other side of the equatoi':, have a
different season for particular varieties of fruit.

Mr. Jagan Nath Aggarwal : Is it not a fact, Sir, that the foreign
fruit is competing with Kulu fruit which has lost ground in the ports of
India ?

Mr. G. 8. Bajpai : I would remind my Honourable friend of what I
said in my reply that Government have no figures showing the amount
of fruit produced in India, and are, therefore, unable to say how the
local fruit industry has been affected by these imports.

Mr. Lalchand Navalrai : Will the Honourable Member be pleased
to obtain these figures ?

Mr. G. 8. Bajpai : So far as I know, these figures do not exist.

Mr. Jagan Nath Aggarwal : May I inform the Honourable Member
that, as a result of the large increase in the import of foreign fruit and
also on account of the increase in postal rates, the Kulu fruit industry
has been practically killed ?

Mr. G. 8. Bajpai : May I also remind the Honourable Member that
I stated in my reply that a representation has been received from the
Punjab Chamber of Commerce on the subject, and it is being considered !

- Mr. Vidya Sagar Pandya : Are Government aware that as a result
of the large import of foreign preserved fruit, the Government Jan
Factory at Coonnoor had to be closed down ?

Mr. G. 8. Bajpai : I am afraid, Sir, T have no information about the
Coonnoor Jam Factory. It is not a Government of India concern.

MOTION FOR ADJOURNMENT.
FORFEITURE BY GOVERNMENT OF THE Free Press Journal DEposrr.

Mr. President (The Honourable Sir Shanmukham Chetty) : Order,
order. I have received a notice from Rao Bahadur B. L. ‘Patil that he
proposes to ask for leave to make a motion for the adjournment of the
business of the House today for the purpose of discussing a definite matter
of urgent public importance as follows :

‘‘ The forfeiture under the Press Act of Rs. 10,000 out of a deposit of Rs. 20,000
deposited with the Chief Presidency Magistrate, Bombay, by the Free Press Journal
as s?curity by the Government of Bombay on the ground of publication of two
articles :

1. ¢¢ Freesiom for Asia—cure for the world’s ills ’’, dated -9th July, 1933 ;

an

2. ¢ From the Watch Tower ’’, dated 5th August, 1933 *’.

Before I inquire whether any Honourable Member has any objection
to the making of this motion, I must know from the Honourable the Mover
under what law this forfeiture has been made.

Rao Bahadur B. L. Patil (Bombay Southern Division : Non-Muham-
madan Rural) : Sir, my information is that the action taken by the Gov-
ernment of Bombay is under the Press Act, being Act No. XXIII of 1931,
as amended by another Act of 1932.

Mr. Pregident (The Homourable Sir Shanmukham Chetty) : Does
the Act, XXIII of 1931, contain any provision enabling the aggrieved party
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Mr. President.] - . ,
to refer to the High Court, and has the High Court power to redress the
grievance after making an enquiry ?
Rao Bahadur B. L. Patil : T have got the Aect in my hand. I feel
that section 23 of that Aet..... .

Mr. President (The Honourable Sir Shanmukham Chetty) : The
attention of the Chair has been drawn to section 23 of the Act referred to
by the Honourable the Mover under which this forfeiture has been made
by the Bombay Government. According to section 23, the aggrieved

arty—
‘I" maz within two months from the date of such order, apply to the High Court for
the local area in which such order was made, to set aside such order, and the High Court
shall decide if the mewspaper, book or other document in respect of which the order
was made did or did not contain any words, signs or visible representations of the nature
deseribed in section 4, sub-section (1).’’

That clearly provides for a sort of appeal to the High Court, and has
the Honourable Member anything to say against the contention that in the
light of section 23 this matter is to be considered as sub judice ? '

Rao Bahadur B. L. Patil : Section 23 gives a right to the person
affected, but here the object of my motion is to discuss the policy of the
Government. I contend that the action taken by the Bombay Government
involves a policy. That policy is the action of the executive in preference
to judicial process. In my opinion, Goverhment can proceed under the
ordinary law of the country, namely, the Indian Penal Code. This pleni-
potentiary power to the executive was invested by this Legislature expressly
on one ground, and that was the prevalence of the Civil Disobedience
Movement in this country last year. Even at the time when the Press
(Emergency Powers) Act was passed, we were assured that Government
would not make it a cloak to suppress the liberties of the Press, but would
only use it wherever it was necessary to do so. Soon after, the Ordinances
followed, and Ordinance No. X of 1932 gave immense powers to the
executive, and after that, immediately followed the Criminal Law Amend-
ment Act which contains the very stringent provisions of the Ordinances.
Now, as the Civil Disobedience Movement has, even according to the
opinion of Government themselves, died away, I submit that the necessity
has passed away, and, therefore, it is necessary for this House to consider
whether Government are justified in pursuing the same policy, which I
may call the repressive policy, of curtailing the liberties of the Press.
Freedom of the Press is freedom of the people.

Mr. President (The Honourable Sir Shanmukham Chetty) : Order,
order. The Chair understands that the Honourable Member wants to
discuss not the individual case of the forfeiture referred to in his notice,
but the policy of the Government involved in that forfeiture. So far as
the individual case is concerned, in the light of section 23 of Act XXIII
of 1931, since the matter is appealable, it must be considered as sub judioe
and, as such, cannot be discussed in this House.

_ With regard to the request of the Honourable Member to discuss the
policy of the Government, I am afraid the Chair cannot allow an adjours-
ment motion on that point. The Bombay Government was administering
an ordinary law of the land, and the policy of the Local Govermuent or
the Central Government, in administering a law of the land, is not a matter

of urgency within the meaning of the rules, and as such, the motion is not
in order.



THE MURSHIDABAD ESTATE ADMINISTRATION BILL.

PRESENTATION oF THE REPORT OF THE SELECT COMMITTERD.

Mr. B. J. Glancy (Political Secretary) : Sir, I beg to present the
Report of the Select Committee on the Bill to provide for the appointment
of a Manager on behalf of the Secretary of State of the properties of the
Nawab Bahadur of Murshidabad and to define the powers and duties of the
Manager.

STATEMENTS LAID ON THE TABLE.

The Honourable 8ir Joseph Bhore (Member for Commerce and
Railways) : Sin, I lay on the table the information promised in reply
to starred question No. 1625, asked by Pandit Ram Krishan Jha, on the
12th December, 1932.

CosST INCURRED BY GOVERNMENT ON THE HAULAGE, TRAVELLING AND OTHER
ALLOWANCES FOR THE NOMINATED MEMBERS OF THE LEGISLATIVE

ASSEMBLY.
Statement.
*1625.
Year. Delhi Session. [Simla Session. |June Session. November
Rs. a. Rs. a. Rs. a. Rs. a.
1921 .. .. 42,173 8 28,056 7
1922 .. .. 54,865 2 24,5621 8
1923 .. 48,051 11 24,917 1
1924 . . 45,316 10 23,684 2 16,976 13
1925 .. . 52,407 1 27,153 2 .
1926 .. i . 50,708 10 19,335 14
1027 . 49,703 3 24,483 4
1928 .. ‘. 41,767 156 19,478 10
1929 R .. 48,324 5 19,224 7
1930 . . 45,396 13 16,043 13
1931 .| 41100 6 25,160 6 .. 20418 5
1932 .. .. 51,602 12 24,622 10 33,062 9

Figures collected from the travelling allowance bills as far a8 ;ﬁailible.
v ;

(1121)
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The Honourable 8ir Harry Haig (Home Member) : Sir, I lay on the
table :

(#) the information promised in reply to starred question No. 926
asked by Mr. M. Maswood Ahmad on the 27th March, 1933 ;
and

(i5) the information promised in reply to a supplementary question
to short notice question asked by Mr. M. Maswood Ahmad
on the 22nd August, 1933.

ALLEGATIONS IN REGARD TO PUNISHMENTS, ETC., METED OUT TO POLITICAL
PrisoNERS IN THE HARIPUR CENTRAL J AILL. )

*925. (a) Yes.

(v) and (c). The Honourable Member is referred to the discussion which took place
in the North West Frontier Province Legislative Council on March 20, 1933, on the
4¢ Grant for Jails and Convict Settlements ’’ and also to the Report of the District
Magistrate published in a Gazette Extraordinary issued by the Government of the North
West Frontier Province on March 13, 1933.

Mg. GanpHr’s FasrT.

A copy of the Press communiqué issued by the Government of India
on the 18th August, 1933, is laid on the table.

Communiqué, dated the 18th August, 1933.

After his arrest en the 1st August, at Ahmedabad Mr. Gandhi addressed a letter
to the Superintendent of the Ahmedabad Central Prison in which he made the fillowing
request : ‘‘ You might know that before my discharge, owing to my fast, from the
Yervada Central Prison in May last, I was permitted to do Harijan work and thercanens
to see freely visitors and equally freely to receive and send letters, to have a typist
and to receive newspapers, magazines and other literature. I hope that I would be
given the same facilities now. I may state that a weekly newspaper called ‘¢ Harijan ’’
is issued at Poona and it is necessary for me to send matter for the paper and otherwise
instruct the Editor.”’ On the 4th August, after his re-arrest at Poona consequent
upon his refusal to obey the order served upon him, Mr. Gandhi repeated this request,
remarking that Harijan work could not be interrupted except at the perilaof his life,
and asked for a reply by Monday the 7th August. He was informed thdl the mnatter
was under consideration, but that it was impossible for a decision to be reached by the
(d}ate specified. Subsequently, on the 8th and 10th August, he addressed reminders to

overnment.

On the 14th August, Mr. Gandhi forwarded the following letter to the Government
of Bombay, ‘‘ It is now noon of Monday and I am yet without an answer to my
request for resumption of Harijan work on the same terms as before my fast. This
request was first conveyed on the lst instant from the Central Prison, Ahmedabad, and
has since been thrice repeated. The strain of deprivation of this work is becoming
unbearable. If therefore I cannot have permission by noon next Wednesday I must
deny myself all nourishment from that time, save water and salt. That is the only
way I can fulfil my vow and also relieve myself somewhat of the strain mentiomed
above. I do not want the suspension of nourishment in any way to act as pressure
on Government. Life ceases to interest me if I may not do Harijan service without
let or hindrance. As I have made it clear in my previous corgespondence, and as the
Government of India has admitted, permission to render that service is implied in the
Yervada Pact to which the British Government is a consenting party in so far as its
consent was necessary. Therefore I do indeed want the permission, but only if Govern-
ment belicve that justice demands it, and not because I propose to deprive myself of
food, if it is not granted. That deprivation is intended purely for my consolation.’’

On the 16th August Mr. Gandhi was informed that it had been decided that he
would be granted the following special facilities for purposes of work strictly confined
to anti-untouchability. (1) To receive newspapers and periodicals, but not to be
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allowed interviews for publication in the press whether with press correspondents or
others ; (2) to see not more than two visitors a day; (3) to send instructions or
contributions to the Editor of the ‘¢ Harijan ’’ three times a ‘week, and a limited
number of letters to other correspondents, and (4) to bave at his disposal a convict
typist and books, newspapers, etc., needed for Harijan work.

On this decision being communicated to him, Mr. Gandhi at first indicated that he-
would not fast. Later, however, he- addressed the following letter to the Bombay
Government. ¢ I see that I have hastily and stupidly told you to restore goats tv me.
It shows how disinclined I am to starve. But on reading the notes of the orders you
bave left with me they are so far short of the original orders of the Government of
1ndia and of my requirements that I must not be precipitate in breaking my fast. If
the Government wish to go back upon those orders I shall be sorry, but I may not work
under the new orders, which are a manifest departure from the original and whick
seem to me to be grudgingly given. I obsexve that you cannot even let me have letters
already in your possession and to hand manuseript to the acting Editor for this week’s
¢ Harijan ’. It pains me to have to write this letter, but it will give me much greater
pain if I break the fast now and have to enter upon prolonged controversy with"
Government on many matters that need elucidation. I miss Government’s response to
meticulous care with which I am endeavouring to observe jail discipline and as prisoner
tender co-operation which as a citizen outside prison walls I consider it a religious duty
to withhold. I have read your notes three times and each reading has increased my
grief to discover that Government cannot appreciate the desperate need there is for
me to do Harijan work without let or hindrance.. Much therefore as I am disinclined
to continue the fast I feel I must go through the agony if I cannot serve the Harijan
cause without the tremendous handicap which it seems to me the orders conveyed
by you put upon it. Will you therefore please withdraw milk and fruit already received
lf)y me and accept my apology for having hurriedly told you that I would break the

ast.’’ .

It has been explained to Mr. Gandhi that the orders permitted him to interview
the Editor of the ¢ Harijan ’ as one of his daily visitors and to hand him his manuseript,
gixd G:l;:%gx ; letters so far as they dealt with Harijan matters would be delivered to

r. Ghi. '

Government are not aware what Mr. Gandhi means by saying that they have
admitted that permission to do Harijan work in prison is implied in the Yeravda Pact,
though it is trme that in the exceptional circumstances prevailing immediately after
that Pact the Government did permit Mr. Gandhi as a State prisoner to inaugurate the
movement to which he appeared to be devoting his whole attention. Protests were
made at the time on behalf of the orthodox Hindu community, who did not agree with
Mr. Gandhi’s policy in this matter, against his being allowed facilities to conduct a
public campaign from jail, and it might well be argued that Mr. Gandhi, having now
after a period of freedom, courted imprisonment again on a purely political issue,
should not be allowed any special treatment that is not given to other A class prisoners.
Nevertheless the Government have been reluctant to take action which could be regarded
as unreasonable interference with a work of social reform or to take their stand too
rigidly on the fact that Mr. Gandhi is by his own deliberate aet a prisoner convicted
for a breach of the law. In spite of the inconvenience to jail discipline and the anomaly
of the position they have allowed Mr. Gandhi facilities for pursuing his work on
anti-untouchability which enable him to make an important and effective contribution
towards it. It was noticeable that when Mr. Gandhi was at liberty he did not appear
to devote the major part of his time or attention to this movement. His main energiea
were employed on politics and on the continuance in whatever form might be possible
of the movement of civil disobedience. His present elaim that he should be allowed
from prison to carry on his Harijan work ‘¢ without let or hindrance >’ amounts to a
refusal to accept for himself the normal concomitants of imprisonment, except restric-
tion on his actual physical liberty, and in effect is a claim to dictate the terms of his
imprisonment.

The Government are satisfied that the facilities they have allowed are ample to
ensble Mr. Gandhi to conduct such work in favour of the removal of untouchability as
is in the circumstances reasonable. If Mr. Gandhi now feels however that life ceases
to interest him if he may not do Harijan service without let or hindrance, the Govern-
ment are prepared, Erovided Mr. Gandhi is willing to abandon all civil disobedience
activities and ineit ts, to set him at libertiy at once so that he can devote himself
wholly and without restrietion to the eawse of social reform. Mr. Gandhi lias been
informed accordingly.
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The Homourable 8ir Frank Noyce (Member for Industries and

Labour) : Sir, I lay on the table :

(3) the information promised in reply to parts (¢) and (d) of
starred question No. 1414 asked by Mr. J. Ramsay Scott on

the 23rd November, 1932 ; and

(#%) the

information promised in reply to unstarred question

No. 90 asked by Mr, N. M. Joshi on the 13th March, 1933.

PREFERENCE TO G0o0DS MANUFACTURED IN INDIA.

*1414. Orders for the woollen goods referred to in my reply to part (a) of the
placed owing almost entirely
to the fact that goods of the requisite quality were not manufactured in Imdia.

question were

the India Btore

* NuMBER OoF OVERSEERS AND POSTMEN, ETO., IN EACH Postan CIRCLE.
90. (a) The information is furnished below :

1 2 3 4 b
Number Number
abolished converted
. ‘| Number on | Numberon | from lst from lst
Category. the 3lst the 31st February February
J&huary January 1931 to 1931 to
1931. 1933. 31st Janu- | 3lst Janu-
’ ary 1933. ary 1933.
(4) Departmental Branch post
offices .. .ot .. 1,346 748 9 591
(#5) Mail Overseers 884 785 99 ..
(#48) Overseer Postmen 183 150 16 18
{év) Head Postmen .. 400 336 31 33
{v) Reader and Sorting Postmen 3717 352 22 3

(b) Yes.
(c) Yes, in the majority of cases.

(d) As regards the first part, the reasons generally were the re-adjustments of staff
necessitated by (a) the heavy fall in traffic ; (b) diversion of mail lines : (¢) replace-
ment of runners’ lines by tonga and motor serviees ; (d) extemsion of the system of
treasury contraets. )

In regard to the second part, duties previously discharged by certain classes of
official may in consequence of the changes now be discharged by officials of lower status.
There is no rule against this.

(e) (3) It is mot a fact that prior to 1931 the posts referred to by the Honourable
Member were reserved solely for the promotion of postmen as certain classes of inferior
servants in other branches of the Department were eligible for them.

_As regards the appointment of outside candidates to the lower division cadre, the
position is that owing to the Government’s decision to convert 33 per cent. of the posts
in the entire clerical cadre into posts in the lower division, it has been decided that
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when an adequate number of qualified men of the postmen class is not available to fill
all vacancies in the lower division clerical cadre, which since 1931 included also the posts
named by the Honourable Member, direct recruitment should be resorted to, subject to
the proviso that, for the present, vacancies in that cadre should be offered alternately
to qualified men of the postmen class and to approved candidates for appointinent to
the upper division who have a claim on the Department. I may, however, inform the
Honourable Member that the posts named in items (2) to (6) of his question have now
been excluded from the lower division cadre and the position of postmen in respect of
promotion to those posts is again the same as it was prior to 1931.

(#) Does not arise in view of the reply to part (i) above.

Mr. G. 8. Bajpai (Secretary, Department of Education, Health
and Lands) : Sir I lay on the table the information promised in
reply to starred .question No. 1129 asked by Mr. S. G. Jog on the 5th
April, 1933.

ABEAOFLAND]NNEWDEDEIB.EREVEFOBAMENTTODIWANSAND
AISES.

*1129. (a) Yes. The area is 1.2 per eent. of the total area.

(b) Recommendations are made by the Chief Commissioner from smongst applicants
whose names are listed to the Government of India in the Department of Edueaiion,
Health and Lands, and the final selection is made by His Exeellency the Vieeroy.

(e) No.

(d) Thirty-one plots have been allotted and the allotment of one is under <on-
gideration. No other plots are available at present within the area in question.

(e) Twenty. Some of the applicants have been on the waiting list for 10
years.

(f) The 31 allotments made up to date are as follows :

The Punjab .. .. .. .. .o .. 19
Delhi .. .. .. .. .. 3
The Dnited Provinces .. .. .. .o 3
Bihar and Orissa . .. .. .. ‘2
Bengal .. .. . .. - 1
N. W. F. Province .. .. .. ‘e 1
Kashmir .. .. .. .. .. .. 1
Kathiawar .. .. .e .. . 1

(g) This is not considered necessary.
(h) This is the policy which Government are already following.

Mr. B. J. Glancy (Political Secretary) : Sir, I lay on the table the
information promised in reply to starred question No. 55 asked by Mr.
Lalchand Navalrai on the 24th August, 1933.

QuErTas CLUB.

*55. (a) It is presumed that the question refers to the Club in Quetta known as
the Quetta Club, Limited.

(b) The information which the Honourable Member requires may be obtained from
the Articles of Association of the Club which are deposited with the Registrar of Joint
Stock Companies in Baluchistan and may be inspected by any member of the public
on payment of the prescribed fee.

(o) No. As regards the second query the Honourable Member’s attention is invited
to the reply to part (b) of the questiem.
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(@), (e) and (f). Government have no information.

"(g9) Under Section 54 (1) of the Income-tax Act, 1922, no such information as is
here sought can be furnished. - _

(h) The Company enjoys no exemption in respect of license and excise taxes and
pays such rents and taxes as are recoverable by law.

-(¢) Does not arise.

(j) Government see no reason to stop the business and trade of the Cluh. As to
information regarding income-tax and other rates and taxes attention is invited to the
replies already given to parts (g) and (h) of the question.

STATEMENT OF BUSINESS.

The Honourable 8ir Joseph Bhore (Leader of the House) : When
I made a statement regarding the probable course of public businesa
during this week, I said that we might have to ask you to direct that the
House should sit on Saturday for the transaction of public business. It
i8 not possible for us, without knowing what progress is made tomorrow
with official business, to say what course we shall adopt. If progress is
slow tomorrow, I am afraid we shall have to ask you to direct that there
shall be a sitting of the House on Saturday.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Chair takes it that the Leader of the House wants to make a request that
the Chair should direct that the House should sit on Saturday in case the
gogreﬁs made with the course of official business tomorrow is not satis-

ctory.

The Honourable 8ir Joseph Bhore : That is so.

Mr. President (The Honourable Sir Shanmukham Chetty) :
Probably it will suit the convenience of the House if the Chair takes a
decision on this point tomorrow, because we can decide after seeing what
progress we have made. But even if the request is made tomorrow by
the Leader of the House that the House should sit on Saturday, the
Chair proposes to direct that the House should sit only in the forenoon
and not in the afternoon.

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : May
I inform the Chair that there is a meeting of Standing Committee on that
day at 10-30 in the morning ?

Mr. President (The Homourable Sir Shanmukham Chetty) : The
Chair has said that in case it directs that the House should sit on
Saturday, it should sit only in the forenoon and nmot in the afternoon.
Suitable arrangements will be made for the convening of the Standing
Committee in the afternoon and not in the forenoon.

RESOLUTION RE PROPRIETARY RIGHTS OF CITIZENS IN THE
LAND.

Rai Bahadur Lala Brij Kishore (Lucknow Division : Non-Muham-
madan Rural) : Sir, I beg to move the following Resolution :

‘¢ That this Assembly recommends to the Governor General in Council to take steps
to get incorporated in the new Constitution a provision to the effect that the proprietary
rights of any citizen in the land should not be taken away for any reason whatsoever-
without the payment of adequate compensation.» -
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From time immemorial the: landholders in India have got
prietary rights over the land and, even in Her Majesty the late
8:10een Victoria’s. Proclamation, an assurance was given......

Mr. R. 8. Sarma (Nominated -Non-Official) : On a point of order.
The only authority who can ineorporate any provision like that at thig
moment is the Joint Parliamentary Committee and the time for sending
a recommendation or memorandum asking for anything is already over.
$herefore, Sir, what good will it do to have a disecussion of this subjeet in
this House ?

Rai Bahadur Lala Brij Kighore : ... .that no changes would be
ever effected in the British- Indian administration whieh will affect the
immemorial customs and rights and liberties of the people of this eountry.
Sir, even in recent times the Simon Commission Report admitted that
the great landlords in India form a nobility which claim and exercise
the privilege of high rank. The advent of British rule has confirmed the
status of the landlords ; and their influence in their old neighbourhood
femains predominant. It was also admitted by the Simon Commission
that the large landholders in different parts of British India were men
who had considerable vested interests in the country and that they exer-
vised great influence over the tenants and that they have been enjoyirg
their rights from time immemorial.

The joint authors of the Montagu-Chelmsford Report have also re-
eognised the landed aristocraey in India as the natural and ackuowledged
leaders in the country and that they represent ancient and well-born
families and that their states are often the result of conquests or grants
from some medigval monarch.

The successful termination of the last world war, which threatened
the future of the whole of the civilised world, was due in no small measure
to the active co-operation of the landholders of India. I confidently
say, at least about my province, that the Talukdars of Oudh, a com-
munity to which I have the honour to belong, were greatly animated by a
spirit of ardent co-operation, and came forward with all the means in
their power during that trying period. It would not be too much for
me to say that they had a considerable share in the great victory of the
memorable year 1918,

. A variety of circumstances, however, have thrown the country into a
veritable political melting pot. Revolutionary changes in the Constitution
and the Government of the country are in the air. Under the existing
circumstances, it is both their a right and duty that their undeniable
position, sanctified by a series of promises, shall be secured to them by
statutory provisions on the occasion of the transfer of responsibilities
from the British Parliament to the Indian people. One obvious guarantee
to which the landholders are entitled is the recognition, by a statutory
provision, of their rights and title to their estates. This is &ll the more
necessary in view of the apprehensions caused by the attempt to spread
the Bolshevie doctrine of confiscation of private property. The bulk of
Indian masses are ignorant, and illiterate as they are, they are easily led
away by the spirit of Bolshevic teachings. Under these circumstances,
the need for t?:a protection of our rights and private property can not
be too greatly .emphasised. . Moreover, since the last decade or so,

suspicion is brewing in the minds of the landholders that. as they are not

L.25%3LAD [
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being given due representation in the future legislatures of the country,
the time may not be far distant when their proprietary rights may be
denied to them, in the absence of any definite enactment in the future Act
ot Constitution which is being forged by the Joint Parliamentary Com-
mittee and, if the landhclders have got this suspicion, they cannot be
blamed. It is the march of the events which is forcing them to this ua-
fortunate conclusion. A number of times the landholders have waited
on deputation and submitted their representation for the protection of
their rights, and as early the 9th March, 1933, my Honourable friend,,
Mr. Anklesaria, raised in this House a debate on the question of safe-
guarding the interests of the land owning classes in India. At that time,
the then Leader of the House assured us that some thing would be done
to safeguard our interests and asked us to wait till the White Paper was
out. Now, the White Paper is out. The only reference made in that
important document on this subjeet is in paragraph 75, page 29, where
it says that regarding rights of the property some reference should be
made in the Constitution. We are disappointed to find that it makes
no special reference to the rights and privileges of the landholders as
such. The contemplated Government of India Aet, without a special
mention of a statutory provision safeguarding our interests, will not meet
the present Indian conditions and environments. Any scheme of consti-
tution that fails to provide specifically for our rights and privileges is not
likely to bring an era of peace and prosperify. Any attempt to ignore
this natural and reasonable demand of the landholders will amount to
ignoring the natural and acknowledged leaders of agriculturists who form
the bulk of the population of the country. Much nervousness is felt by
the landholders that their rights of permanent settlement may not be taken
awa) from the parts where they exist.

. It is well-known that,-in the future Constitution, land revenue is not
going to be a reserved subject, but will be a transferred one, and so we
can easily realise what will be our position in the future Constitution
unless there is a sufficient safeguard about it by statutory enactment.
When it is pressed that due provision should be made of the Minority
Pact in the future Constitution which is also very necessary, I do not see
any reason why our position also should not be adequately safeguanded.

Before I conclude, Sir, I would bring to the notice of this House that
no one at least in this House will subseribe to the doctrine of confisca-
tion of property and of nationalisation of land as is being done in modern
Russia. Sir, nationalisation presupposes expropriation. Such expropria-
tion can only be effected in two ways, one without indemnifying the
owners and the other by indemnifying the proprietors of the lands. I wilt
not be wrong if I quote, at this stage, the authority of the French Pro-
fessor Leon Walras, who urged that the State could not in justice con-
fiscate real property since this had been constituted and sanctioned under
the guarantee of the law. The State has, however, the right recognised
under -the Legal Codes of every country to apply expropriation for
reasons of public utility on payment of a fair compensation. Sir, what
this learned jurist and professor laid down about real property is what
my Regolution demands. Sir, the main principle underlying my Resolu-
tion ig that proprietary rights on land should net be withdrawn ; but if
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the exigencies of the State demand it, that should be done by the pay-
ment of an adequate compensation. My Resolution only demands that
this principle be given the constitutional sanction by its being embodied
in the future Act of the Constitution.

I may also mention that this is not a new Resolution, but that it was
passed at the Joint Conference of the United Provinces Landholders Asso-
ciation, and the Association of the Talukdars, in July, 1931, at Lucknow,
a copy of which was forwarded to the Government and also in the All-
India Landholders Conference held at the Durbhanga Palace at New Delhi
this very year.

In conclusion, I appeal to the Government most sincercly that if
they want to avoid revolution and spirit of Bolshevism in the country,
they should support the landlords, they should safeguard their interests
in the future Constitution. Equity and justice also demand that no one ’s
property should be taken away even by the State without giving adequate
compensation. With these words, I commend this Resolution for the
acceptance of the House.

Mr. President (The Honourable Sir Shanmukham Chetty) : Motion
moved :

¢¢ That this Assembly recommends to the Governor General in Council to take steps
to get incorporated in the new Constitution a provision to the effect that the proprietary

rights of any citizen in the land should not be taken away for any reason whatsoever
«ith the payment of adequate compensation.’’

Mr. D. K. Lahiri Chaudhry (Bengal : Landholders) : Sir, I do not
want to move the amendment that stands in my name but I rise to sup-
port the Resolution of my Honourable friend, Rai Bahadur Lala Bri)
Kishore. I find it difficult to move my amendment as it infringes the
rights of the Land Acquisition Act. It is a fact, Sir, that the Govern-
ment of India can do nothing at the present time except to send a copy
of the debate on this Resolution to the Home Government, and I would
earnestly request the Government Member-in-charge of this Resolution
to do so. On the 9th of March last, when a motion on a similar matter
was brought before the House, the Honourable Mr. Bajpai and the then
Law Member, Sir Brojendra Mitter, explained the position of Govern-
ment quite clearly. Mr. Bajpai was good enough to use the following
words at the end of his speech which I will quote :

‘“ 1 say that the future of the landlords lies not in any written word,—not in the
letter that killeth—in any constitution, but in the spirit in which they identify them-
selves with the interests of the great bulk of the peasantry and utilise the position that
tbey have inherited, their race, their birth, their traditional influence, to advance the
interests of that peasantry and treat those interests as their own.’’

I very much uppreciate‘those remarks and I hope that the land-
lords have not betrayed their trust. But what I do wish to emphasise
is that the rights of the landlords should not only be contained in any
Royal Proclamation, but that they should be definitely and eclearly
incorporated in the Constitution itself. We find from the White Paper
that His Majesty’s Government considered the question of the pro-
prietary rights and they werc satisfied that certain provisions should
be inserted in the Constitution. We would very much like that our
nght.s——m?y the rights of any citizen—should be defined eclearly and
canQIdly in the Constitution itself and not confined only to the Procla-
mations. T have got a very strong support in my favour in the persom

of Sir James Fitz James Stephen, the famous ex-Law Member of the
L263LAD . o2

-



1130 LEGISLATIVE ASSEMBLY. [7tr SepT. 1933.
R i

s [Mr D. K. Lah.m Chaudhry]

Government of India. At the time of the Ilbert Bill agitation, in the
early eighties of the last century, this is what he said :

" < The rights, said to have been reserved for the Indian subjects of the Crown in
the memorable Royal Proclamation of Queen Victoria, had no legal validity whatsvever

inasmuch as the said Proclamation, not being a Statute of Parliament, was not and
could not be at all binding upon a British Sovereign’s Government...... ”

This is a thing to be considered. The House is aware of the fact
that even last evening, whey a point of order was raised, it was defended
that the section just came under the Indian Penal Code, and, you, Sir,
ruled that, as that section did not come under the Government of India
Aect, it should not be valid on the part of this Legislature to take action
on that section and you, Sir, suspended your ruling on that issue. The
point is that if a thing, which is not mentioned in the Constitution itself,
should not be binding on the Legislature. Therefore, at this stage my
recommendation is that the proprietary rights should be clearly and
candidly mentioned in the Constitution itself and not be left to the
Royal Proclamations.

i Now, Sir, I come to develop the point with regard to the permanent
aettlement In this connection I wish to give to the House some very
interesting figures to show that the revenue on acreage basis of ryotwari
system does not exceed the revenue on acreage basis of permanently
settled areas ; and, further, you will find that in Bengal, where there is
purmanent settlement, 90 per cent. of the land revenue has been collected.
If you were to compare the permanently settled areas with Khas Taluks,
you will find that the collection of land revenue in the case of the
permanently settled areas is mueh moere satisfactory. I will uote
. certain figures from Professor Benoy Kumar Sarkar who is really an
authority on commerce and industry and also on financial matters. He
says that the revenue which is collected by the Bombay Government,
where Ryotwari system prevails, is in no way higher than the collection
of the revenue in Bengal where there is permanent settlement. There are
49,187,000 acres of land in Bengal which yield a revenue of Rs. 30,073,000.
In Bombay the area is 78,740,000 acres and the collection of revenue
is Rs. 48,314,000. If you w111 just compare these figures, you will find that,
on the ba‘xls of acreage, Bengal does not pay less than Bombay although
in Bengal there is permanent settlement. This, Sir, is a very sound
argument on behalf of those who are enjoying the right of permanent settle-
ment. They are certainly paying not less than those provinces where there
is no permanent settlement. This is my first point, and another point is this.

12 Noox It has been sufficiently discovered and placed

’ before the House even by the Treasury Benches
that when responsibility is going to be transferred from one shoulder to
another, sufficient safeguards should be made in conneetion with revenue
end administration. There can be no better safeguard of revenue than
permanent settlement. So I recommend to Government that they should
strongly recommend to the Home Government—no doubt T know that the
thing has gone out of their hands—but still the Government of India cah
append a strong mote in forwarding a eopy of the debate on this ‘Reéolution
to the Home Government that really speaking ‘if any asstirance could he -
given in connection with the permanent settlement, it must be specifically

e
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mentioned-in_the Statute itself and not by any Proclamation of His
Majesty ; and the proprietary rights of any'eitizen in the land should not
be taken away for any reason whatsoever without adequate compensation,
With these words, Sir, I support the Resolution.

Rai Bahadur Kunwar Raghubir 8ingh (Agra Division: Non-
Muhammadan ‘Rural) : Sir, I wholeheartedly support the Resolution
moved by my Honourable friend, Rai Bahadur Lala Brij Kishore. "In-
fact, I had given notice of such a Resolution myself, and I am glad that
fhe name of my Honourable friend has found a place in the ballot. The
causes for bringing forward this Resolution are : one of the reasons that
has been given by the Mover himself is that there is fear of Bolshevism
and communism spreading in the near futurc in this country. Secondly,
there is a fear that there may he Congress ascendency in the coming
Constitution. We have heard the Congress leaders on this point.
Mahatma Gandhi, although he did not say in so many words that he did
not want landlords in India, yet Pandit Jawaharlal Nehru has been
very explicit on this point. Giving his interview to the Press on the 1st
September, 1933, at Lucknow, he said :

‘¢ The zemindari system has broken down, it is as much an anachronism as autocracy
in the Indian States.’’

At Amritsar, he .declared he was a socialist and a republican. It is
also known to everybody that he started the no-rent compaign in the
United Provinces even hefore Mahatma Gandhi had returned from the
Round Table Conference. By starting this movement he ecreated bad
blood between zamindars and tenants. If he had his way, he will see
that landlordism goes. Even our beloved Governor, Sir Malcolm Hailey,
who is one of the ablest Governors in India, when he was speaking in
England, spoke of the peasant proprietors 50 vears henece. He said he
was afraid that, after 50 years, no landlordism as it exists now will
remain and that these landlords would be in the position of peasant pro-
prietors.

Now, as to the services of my community, I will point out firstly
that it is not confined to Hindus, Muhammadans, Europeans, Jains and
Sikhs or to any particular class. There are landlords belonging to
every community. Tt was. with the help of landlords that the mutiny
was quelled. The world war itself was won with our efforts, because
we supplied recruits, gave war loans and subscribed to the various war
funds and even during the non-co-operation days we stood by Govern-
ment and also during the Civil Disobedience Movement. We remitted
large sums of money in rents and debts, found schools, hospitals,
orphanages, colleges and hostels. What have we got as reward ! I am
sorry to say that we got no rewards, but punishment. In 1902, the
occupancy rights were given to the tenants and we acquiesced. In 1916,
life tenancy was given, and seven years’ registered leases were scrapped.
We acquiesced. Although the Government were bound to accept the
@deeds which were duly registered in their own offices, yet by the Act of
1916, those registered leases were scrapped. Larger remissions of rent
than of revenue were sanctioned. We acquiesced. We have suffered ae
long in spite of our services to Government, to the public and to ouwr
tenantry. But we are determined not to be coerced in future. Every
Viceroy extolled our services from the days of Earl Canning, who was
the first Viceroy, but now our ‘eyes are opened and the Joint Seleet Conis

FTR .
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mittee proceedings show what value to attach to the utterances of states-
men, however highly placed. One noble Marquis can attack a represen-
tative of the Crown for some of his sweet words in an after dinner
speech. The present agitation is not only against landlordism, but
against capitalism as well. So the captains of industry must also be
on their guard along with us. Every one having stake in the land must
try to nip the trouble of communism in the bud. Otherwise it would be
fmpossible for us to do anything when it has taken firm root. I mean
communism once established will uproot society as at present consti-
tuted and would revolutionise the existing order of things. Oriental
mentality is opposed to abrupt changes. It will recoil on the heads of
revolutionaries themselves and they would have to suffer the fate of
that ill-fated monarch, King Amanullah. Our forefathers found these
estates with the sweat of their brow and we watered the tender plant,
weeded out undesirable growth. They helped their tenants in times of
trouble and disease and we are doing the same. Whenever tenants
want help, they turn to us, and we help them with money, grain, clothes,
etc., to the best of our ability and resources. There is a silver, lining
in the cloud of agricultural depression, but still the future looks full of
evil forebodings and hence the Resolution. I appeal to the nationalists,
independents, Europeans, democrats and the Government not to ‘let
down their friends in the future Constitution. There is a paragraph in
the White Paper which says :

‘¢ His Majesty’s Government see serious objections to giving statutory exprission
to any large range of declarations of this character, but they are satisfied thai certain
provisions of this kind such, for instance, as respect due to personal liberty and rights

of property and the eligibility of all for public office, regardless of differences of

caste, religion, etc., can appropriately, and should find a place in the consti‘ution
Act.

His Majesty’s Government think it probable that occasion may be found in con-
nection with the inauguration of the new constitution for a pronouncement by the
Sovereign, and in that event, they think it may well be found expedient humbhly to
submit for His Majesty ’s consideration that such a pronouncement might advantagcously
give expression to some of the propositions suggested to them in this connection which
prove unsuitable for statutory enactment.’’

So, Sir, the fear is not groundless. People are trying to whittle
down the proposals contained in the White Paper. So we are naturally
pessimistic about our future, but, in view of our services to the public
and to the Government, we hope the Government and the popular parties
here will support our humble demand.

Mr. B. V. Jadhav (Bombay Central Division : Non-Muhammadan
Rural) : I have had no intention of intervening in this debate, but I see
that the landlords and their partisans are rather apprehensive that their
position will be worsened. They ought to have some confidenea in the
British Government, and as long as the paramountey of Britain is there,
I do not think the landlords have any cause to fear. The Government
are maintaining the autocracy of the States and Government are also
interested in maintaining the rights of the landlords and, I may assure
my landlord friends that they have no cause to be afraid of. The last
speaker alluded to the speeches of Pandit Jawabarlal Nehru and his
followers. But as long as the strong arm of Britain is there, not only one
Jawaharlal Nehru, but even 10,000 Jawaharlal Nehrus would not be able
to do any wrong to the landlords. But, at the same time, I have a
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word of advice to the landlords themselves. The landlords have been in
possession of extensive lands and privileges, and naturally they expect
that all those privileges will be continued to them and their successors.
But they have to realise, Sir, that times are changing and the opinions
of yesterday are not the opiniens of today and the opinions of today
will not be the opinions of day after tomorrow. England is a capitalist
country. Still the privileges and rights of the ecapitalists are "being
slowly reduced and the idea of nationalising the mines and nationalising
banks is being preached and being acted npon to a certain extent.
There has been a sort of capital levy and, in that way also, capitalism
is attacked in its home. So my friends, the landlords, will have to
prepare themselves for gradually losing some of their privileges ; but,
at the same time, I may assure them that it is not the intention of Gov-
ernment or of any Member of this Flouse that the landlord class should
be annihilated.

Mr. K. P. Thampan (West Coast and Nilgiris : Non-Muham-
madan Rural) : How can you speak on behalf of Governmerit ?

Mr. Amar Nath Dutt (Burdwan Division : Non-Muhammadan
Rural) : He was once a Member of Government,—an ex-Minister.

Mr. B. V. Jadhav : I think every subject has a right to say some-
thing on behalf of Government. Government belong to the people and
the people belong to the Government, and, if I say anything wrong,
Government may deny it. Sir, I myself am not against the landlord
class. I know that in the past they have rendered valuable services and
people will not. forget those services. But, at the same time, I may
point out that the landlord, as formerly, is not now the father of his
tenants. Formerly there was no conflict of interest between the land-
lord and the tenant ; latterly that conflict is going to arise, and, before
it becomes bitter, the landlords ought to take a lesson and reform them-
selves and act in the relationship of patrons to their tenants. They
ought to make it their concern to look to-the interests of their tenants,
and, if they do that and secure the affection of their tenants, the teach-
ings of ‘'Jawaharlal Nehru or of any other communist will have mno
result. I do not think this Resolution is necessary, because Government
have been wide awake and have been doing everything necessary for
the preservation of the landlord class.

Mr. N. M. Joshi (Nominated Norn-Official) : Sir, this Resolution seems
to be directed, in the opinion of the Mover as well as the supporters,
against the Bolsheviks and the revolutionaries. I assure you, Sir, that
1 do not regard myself as a Bolshevist ner do I regard myself as a revolu-
tionary. Still I do not think I can lend my support to this Resolution.
In_the first place, the Resolution asks that the proprietary rights in l2nd
alone should be protected and should not be taken away withcut compen-
sation. By implication the Mover of the Resolution and his supporters
fecl that the other proprietary rights in other things may he taken away
without compensation. (Cries of ‘‘ No, no.”’) If that is not the idey,
the Mover should have proposed the Resolution in wider terras.

Mr. D. K. Lahiri Chaudhury : We have said *‘ the proprietary rights
of any citizen in the land ’’. That means rights of the people in general.

. Mr. N. M. Joshi : You have said that. the proprietary rights in the
land will not be taken away without compensation. There are .other
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proprietary rights in other things. I have proprietary rights in my
body and mind and in other things. I think, if at all, proprietary rights
.are to be safeguarded, those rights should be safeguarded in all kinds of
property and not only property in land. The Mover of the Resolution
has not shown by one single argument why proprietary rights in land
are more sacred than the proprietary rights in other matters. Let me
make it clear that, even if the Resolution had been moved in wider
terms, I would not have supported it, because I believe that the right of a
State to resume property on behalf of the community is inalienable and
no Constitution ean take it away from the State. The State is the re-
presentative of the community. All the property belongs to the com-.
munity and therefore every State must possess the power to resume the
property on behalf oi the community. I am not suggesting that the
policy of taking away property without compensation should be followed
by a State, but you cannot take away the right of a Government to resume
property belonging to the individuals when the resumption becomes
absolutely necessary in the interest of the whole community.

An Honourable Member : Without compensation ¢

Mr. N. M. Joshi : I shall come to the point of compensation. First,
I am dealing with the right of the State to resume property from indivi-
duals who possess it when the resumptlion is absolutely necessary in the
interest of the whole comn:unity. .

Then, Sir, I shall deal with the special question of the property in
land. In the first place, land was not created by any of the individualg
who hold it today. They cannol say that they made it. Natural re-
sources were a gift of nature to niankind ; they were not created by the
people who are holding it. Then, Sir, how did they get the land ¥ My
Honourable friend said that his rights were ancient, but you did not teld
us how the ancient people got il. It is quite possible that my Honour-
.able friend may tell us how ke got it. It is possible that he may haye
paid some price for it, but the ancient landlords cannot say how they
got theland and their rights to the land. Some of them may have got
it by wrong means. You will find that some people got their land oy
force of arms. .

An Honourable Member : That is a legitimate right.

Mr. N. M. Joshi : Is it considered to be legitimate by the Mover of
the Resolution ? If his ancestors got the land by forece of arms, then
certainly how can he suggest that any man today should not take back
the land by the same force of arms ¢ If you got the land by illegiti-
mate means, by force of arms, then certainly it is equally legitimate for
other people to take away your land by the force of arms—it may be the
arms of the State. I, thevefore, think that on the whole, when we con-
sider this question very carefully, we shall find that the landowners will
not be able to explain how the original landholders got the land from
nature. They may have wot it by wrong means, and, if they have got it
by wrong means, certainly they at least cannot object to other people
’gett’ing it back from them by wrong means. (Interruption.) But:I am
uﬁﬁ»defehdi‘pg‘ today the taking away of land by force of arms. » Whatd
st saggesting is this : that these gifts of nature must belong to the com-
Wity they .cannot belong to.the individuals ; in the first DPlace, we do
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not know how the land was parcelled out between the different indivi-
duals ; and, in the second place, land and other natural resources are &
monopoly of nature : you cannot create more land ; you cannot create
more mineral resources ; and, therefore, it is wrong in principle that a
few people should possess a larger portion of land and some others should
possess less or none. You cannot create more land, if some other people
want land ; therefore, it is wrong in principle that one man should be
given more land while others should be deprived of it or should not have
any land at all. Therefore land and uatural resources are unsuitable to

be made the subject of privale property.......
An Honourable Member : You advocate communism then !

Mr. N. M. Joshi : 1 am not talking of communism at all. I am
talking of certain points of view which oceur to me in this matter. This
is my general principle, that land, being a gift of nature and being a
monnpoly, should not be allowed to fall into the hands of a few private
individuals, so that the other people may be deprived of their dues.
Arguments have been adduced as to why the rights in land should be
made permanent. Some people said that landlords were very useful to
Government. If the landlords were useful to Government, I should like
to know in what way. Perhaps they gave some money to Government.

True......
An Honourable Member : Not money, but men also.

Mr. N. M. Joshi : If you talk of n:en, I am willing to hear the figures :
how many landlords were kiiled in the war and how many, who were not
landlords, were killed in the war ¢ 1t is not true that the landlords
rendered greater service than the other citizens of this land. The other
citizens lost their lives, while the landlords raay have lost their property,
which is after all much less valuable than life. Then we are told that
the landlords had great stakes in the country. I am quite willing to
admit that those people who have possessed property have got some
stake, if you believe in private property ; but what about the stake of
life which the other citizens have ? Which landlord can tell me that the
life of a poor citizen can be valued in terms of money ¥ Can any one
tell me that ten acres of land is equal to the life of one citizen ¥ The life
of a citizen cannot be valued in terms of property at all. If you take the
people in this country and find out the amount of stake which their lives
have in this country, you will find that the stake of your property is
very small indeed ; and that it cannot be compared ; therefore, it is
wrong to talk of people having stakes and, on that acecount, their rights
should be protected.

| An Honourable Member : It has become fashionable for them to say

80 ! s - '
Mr. N. M. Joshi : It Goverument are geing to protect anything, let
that Government first protect the lives of their subjects. That is the
one thing that requires proteetion. Have the Government of India ever
thought of doing so ¥ I was told that, iu one of the paragraphs of the
White Paper, the Government of India proposed to protect the rights of
property. I want to kuow whether there is a paragraph in'this White
Paper where the right of life is seenured to a subjeet in this country.  We
all now talk of unemployment ; we hear about unemployment ; there are
hundreds - and thousands of people wlho lose their lives on'acéount: :of

S |
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{Mr. N. M. Joshi.]

starvation. Is it not the duty of the Government first to secure this
right of life, and then talk of securing the right of property ¥ Before
Government, therefore, puts down any clause in the Constitution that
the right of property should be secured, let Government put down in the
Constitytion that no citizen shall die of starvation. That is the first
principle that every Govermment must accept and must follow. After
doing that, I can understand the Government talking of securing the
rights of property. I, therefore, feel that it is wrong for any Govern-
ment, before they secure the right of life to their citizens, to go into the
question of securing the rights in property. What will be the efféct if
we acrept a Resolution of this kind § Government may require land for
the good of the community, for securing the lives of the citizens, in order
to make the life of the citizens secure. Government may not have the
money to pay compensation. If, out of 350 millions, about which my
friend, Mr. Das, talked the other day, 340 millions are in danger of being
starved, simply because the land belongs to the other 10 millions, will
not the Government be justified in taking away the land of the 10 millions
even without compensation, in order to pretect the lives of the remaining
340 millions 2 I am not suggesting that Government should follow a
policy of confiscating without compensation ; but I am talking about
the ultimate right of a Governmeni to take the property of a citizen
when that taking is absolutely necessary in the interests of the com-
munity. As my friend, Mr. Jadhav, has pointed out, if you once say
that no man’s property can be taken away by Government without com-
pensation, you really arrive al an absurd position. My friends say that
they really do not want to secure the rights only in land : they are quite
willing to proteet the rights in other matters also. Suppose I have
thousand rupees, and an income-tax oificer comes and says : ‘‘ Out of this
amount, you must pay me Rs. 10 7, and I say to him, you cannot taike
away my property without compensation, what will be your reply ¥ The
reply is that the compensation is the good of the community. The
principle is the same......

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Honourable Member’s time is up.

Mr. N. M. Joshi : The principle is the same that when Government
take away anybody’s property, .Government pay compensation to every-
body, not necessarily in the form of money, but Government pay com-
pensation in the form of the good of the community .

.......

An Honourable Member : Would you accept that compensation for
labour too ?

Mr. N. M. Joshi : Well, Sir, I am quite prepared to accept it even
for labour. If once you admit the principle that no man’s property can
be taken away without compensation, you make Government difficult.
Government must have the power to take away property in order that
their affairs may be conducted. I will tell the House one small example
apd then finish. In the United States of America, they had this prin-
ciple that no man’s property can be taken away without compensation,
and they.found it very difficult to levy the Income-tax law, for the very
reason that I pointed out. Government, therefore, should have the right
to take away the peoples’ property, and the compensation which Govern-
ment may offer on some occasions is the compensation in the way. of
public good. . Mr. President, I oppose this Resolution. '
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Mr. F. E. James (Madras : European) : Mr. President, Mr. Joshi is
himself a gift of nature and belongs, I hope, to the whole community of us.
The trouble with Mr. Joshi has always been that he cannot make up his
mind as to whetber he is an evolutionary or a revolutionary. Unfortu-
nately, he began his speech by stating that it was far from him to suggest
that no Government had any right to confiscate any land without com-
pensation....... ‘

Mr. N. M. Joshi : No, Sir ; I did not say that. What I said was that
I would not recommend to the Government to adopt a policy of confisca-
tion without compensation, but I insisted that the Government should
possess the right.

Mr. F. E. James : So that Mr. Joshi’s position has slightly shifted.
Mr. N. M. Joshi : No, not at all.

Mr. F. E. James : While he admits that he will never himself recom-
mend Government to take a particular course of action, yet, in the same
breath, he admits that Government have a right to take that course of
action. Mr. Joshi is an equilatarian. He believes in every one having
exactly the same rights in land and in property as every one else. He also
said that he had rights in his own personal body and in his own personal
mind forgetting for a moment that the equilatarian prineiple does not apply
to the mental sphere, for one man’s brain is very often larger than another
man’s brain. But I will not waste the time of the House by going over all
the grounds that Mr. Joshi covered in a gencral dissertation which is more
suitable for a debating society than for a sérious discussion on a Resolution
dealing with a particular and most important point.

The Mover of the Resolution has chosen, I believe, an approprizate ocea-
sion on which to place his point of view before the House. He is not deal-
ing with genera! proprietary rights ; he is dealing with proprietary rights
in land, and I suggest to the House that as one who is interested in land,
he has a perfect right to put that particular point of view. I might objeet
to the Resolution in that he has not mentioned in it other righkts in which
Menmbers of my own community, for example, and other industrialists are
particularly interested ; but I am not complaining about the Resolution
on that score.

Now, Sir, I take my stand on the general proposition that it is axjoma-
tic that in the future the Indian Legislature must be free to adopt a policy
of acquiring for the State land or any other property for the well being of
the State. This Resolution does not deny that prineiple. What it does
say is that the State should not acquire any property, whether land or any-
thing else, unless it gives adequate compensation. In other words, we are
anxious tc be safeguarded in the future against confiseation, and those, who
are not prepared to support a Resolution of this deseription. ar¢ in faet
leaving the door wide open to confiseatory principles in the futnre.

No%v, Mr. President, I want to urge upon the House the imporiance of
this position in view of the probable future developments. I very wmuch
doubt whether, in view of our pre-occupations with the political issues in
this country, any one of us has spared himself the time or the leisure to
think into the future and to realise what forces are in the world today and
what forces in this country will be released even if the existine proposals of
the White Paper are carried into law by the British: Parliament. I have
stressed this point in other places during the last few weeks, and I am very
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anxious to take this opportunity of stressing this point in this House. You
have only to look round the world to realise the forces that are at presens
in existence, violent forces, tremendously strong forces, which are securing
and retaining power by the principle of confiscation, the very principle
that this Resolution seeks to deny. Go to the continent of Europe and you
find there, whether it is Bolshevism or Fascism or Hitlerism, that the wea-
pou which they use in every case is the weapon of confiscation, whether of
personal or proprietary rights. And surprising as it may secm, when we
Jeok further west across the Atlantic, we find the President of the United
States engaged in the tremendous task of trying, almost sinzlehandegd, to
restore his people to economic prosperity, and using weapons-which come .
very near the border line of confiscation. Therefore, these forecs vre in
the world teday and appear, owing to the inability of rulers or of the people
to sceure what they want, to be gaining ground. :

I have suggested that great forces will be released by the White Paper.
I want the House to envisage the future if it can,—great proviuces, abso-
lutely self-governing, with Legislatures elected on a tremendously wide
fianchise. The problems of the future are not going to be the political pro-
blems with which we are concerned now or with which we have heen con-
cerned in the past. They are going to be essentially economie problems,
and, in the large extensions of franchise, we are going to find that forces
will be arising all over the ecountry based upon economic policies, led by men
who belong to a younger generation than that to which we belong ; and
that those forces will find a place in the Provincial Legislatures of the
future. T believe that in some provinces, before very long, we shall have
ministries in power supported by great majorities in Provineial Legisla-
tures with radieal programmes such as even Mr. Joshi today does not dream
of. T believe also that in a very short time after the Federal Constitution
has been established, even though we may have a leavening of the conserva-
tive elements in the country, the personnel of Members in this House will
be completely changed. Sir, some of my friends on the other side, who are
at present posing as leaders of Democratic Parties, will disappear, never to
return, and in their place we shall have men who will come forward with
real demoeratic principles, men who will be here on a definite programme
tending towards what is commonly known as socialism with a bias towards
the fqreible confiscation of property. I do not think that I am forecasting
anyihing that is fantastic. I believe those of us, who will have the privilege
of living during the next 25 years in this country, will realise that what I am
saymg now will actually come to pass, and probably come to pas«in a far more
violent form than we now imagine. Is it surprising, therefore, in view of the
florces that are at present existing in the world and in view of the forces
that are shortly going to be released in this country by the constitutional
proposals of His Majesty’s Government,—is it surprising that those who
have great interests in land should wish to have it laid down in the consti-
tution that the State should be forbidden to acquire property, without
paying due compensation to those who own that property ¥ Mr. Joshi,
although he is a member of the Joint Parliamentary Committee, has enire-
ly misread paragraph 75 of the White Paper proposals where it deals with
the statement of fundamental rights. There is a sentence in which it says:

‘¢ His Majesty’s Government see serious objections to giving statutory expressicn
to any large range of declarations of this character, but they are satisfieq that ecprtai
proyisions of this kind snch, for instance, as respect flue to, personsl liberty and rights
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o, pro and the eligibility of all for public office, regardless of diferens-es of
e‘ist%; l::{itéon, ete., cangappropriately, and should, find a place in the Constitution
Act.

~  In other words, the White Paper proposes an express protection of
rights of property and that covers the point which has been made by the
Mover of this Resolution. In my opinion, the Constitution Act of the
future should contain an express provision to the effect that no person shall
be deprived of his property unless proper compensation is made, the
amount to he ascertained by arbitration or by judicial proceedings. Now,
Sir, while T say that, while I join with my landlord friends in suggesting
that there should be some provision in the Constitution Aect which would
act us a first line of defence against confiscation, I am also aware of the
forceful appeal which was so eloquently made by my Honourable friend,
Mr. Bajpai, when this matter came up in this House before. As far as
I remember, when this matter was discussed then, my Honourable frierd,
Mr. Bajpai, laid particular emphasis upon the part which the landholding
communities should play in the future. I believe that the future of India,
as to whether it will go through the process of gradual evolution, or whether
it will plunge itself into the chaos of revolutionary attempts by forcible
methods, will largely depend upon the attitude to public life, to publie
service, and to the Legislatures, all-India and Provincial, of the great land-
holding communities. I do not suggest for one moment that they have
not played in the past a very valuable part. I know, as far as the land-
holders in Madras are concerned, at the present time you can find dis-
tingnished men who are spending themselves in the public service, in all
kinds of fields, political, social and economic. And I believe that, as long
as they play that role, the future will be bright as far as evolutionary deve-
lopment is concerned.

My Honourable friend, Mz Joshi, has suggested that the landholders
did not play a reasonable part during the Great War.....

Mr. N. M. Joshi : I did not say that. I said they had not played a
greater part than the other citizens.

Mr. F. E. James : I am very glad to have that put right. If I mis-
understocd my Honourable friend, 1 apologise to him.

Mr. N. M. Joshi : You always misunderstand.

Mr. F. E. James : I am very glad to know that he places the land-
owning community on a level with other communities who sacrificed so much
of blood and treasure during the War. But my main point is that this is
& Resolution which asks for statutory protection against confiscation, noth-
ing more, nothing less. It only asks that if the State of the future should
come to the conclusion that for public purposes it must acquire property
which at present is in the hands of other people, it shall not acquire that
property without paying adequate compensation the amount of which bas
been settled by arbitration or by judicial proceedings. I suggest that in a
House of this character and at this particular time of the day when the
Joint Parliamentary Committee is about to resume its labours, it is of the
utmost importance that we should place on record that this is only a just
request ; and we should underline the suggestion of the Resolution.that
there shall be a statutory provision, either in the declaration of rights.or in
some other forgn, that this form of forcible confiscation which is finding
favour in so many quarters throughout.the world .and which js the #ospel
of certain political parties in this country should be ruled out as far as the
Constitution Act is concerned. (Applause.)
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Sir Cowasji Jehangir (Bombay City : Non-Muhammadan Urban) :
1 had no intention of taking any part in this debate, but the extraordi-
nary speech of my Ilonourable friend, Mr. Joshi, extraordinary even
for Mr. Joshi, forces me to rise just for a few minutes not only to reply
to Mr. Joshi but, if 1 may not be considered audacious, to congratulate
Mr. James on his very useful and brilliant speech.- Yesterday some one
said that my Honourable friend, Mr. B. Das, was at heart really a
capitalist while in this House he professed to be a democrat, or even
a socialist. I am tempted to say that my Honourable friend, Mr. Joshi,
appears to me today to be at heart a communist, while most probably
he firmly believes that he is really a socialist. Therefore, I do think,
it is essential that, if not all of us in India, at least we in this House
should realise the distinction between socialism and communism. What

this Resolution desires to put on record is that we are against com-
munism but we¢ are not against socialism,

My Honourable friend, Mr. Joshi, exhibited in his speech a con-
fusion of thought which seemed to me extraordinary. He asked my
Honourable friends who have sponsored this Resolution as to who made
the land which they now claim 1o be their own. He then went on to
say ‘ Why do you confine this Resolution only to land. Why not to

my brain and my body ’. I ask Mr. Joshi who made his brain and who
made his body ¢

Mr. N. M. Joshi: I was against every kind of proprietary right.
1 simply asked that question to show the absurdity of the whole thing.

8ir Cowasji Jehangir : Mr. Joshi started his speech by saying that
he was no revolutionary.

Mr. N. M. Joshi : I still claim that.

Sir Cowasji Jehangir : He clearly asked us whether he had a pro-
prietary right in his brain and his body. I ask him who made his brain
and who made his body and if he claims a proprietary right in his
brain and his body, I say that my Honourable friends can claim equal
proprietary right in the land they own today. The difference between
socialism and communism is this, that in socialism the Government of
the day can take a part of your wealth by way of taxation for the common
good of the people but in communism Government can confiscate all you

"bave got. Now, the confusion of thought is made completely clear by
the analogy which my Honourable friend, Mr. Joshi, gave. Ile talked
about owning Rs. 1,000 and Government demanding Rs. 10 from that
onc thousand by way of income-tax. He said that if he claimed pro-
prietary rights over the whole of the thousand rupees and if the principle
is put on record that proprietary rights should be maintained, then he
went on to argue that Government could not claim Rs. 10 out of the
thousand. There comes the confusion of thought.

Mr. N. M. Joshi : No.

Sir Cowasiji Jehangir : In socialism Government can levy a tax on
your wealth for the good of the people by a law of the land.

Mr. N. M. Joshi : 100 per cent. tax all round.
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8ir Cowasji Jehangir : Mr. Joshi will have to part with his Rs. 10,
as we have had to part for years with a véry high percentage of our
incomes and nobody complains. That is socialism. Who introduced that
principle of socialism in the world ¥ Who carried it to an extreme point ?
It was Great Pritain. In England, socialism has gone further than in
any other country in the world. Your income is taxed, for the good
of the people to an extent not taxed in any other country in Europe
and it was supported by a Conservative Government. In the same way
I amn a socialist, as good a socialist as my friend, Mr. Joshi, but I refuse
to be a communist and because 1 refuse to be a communist 1 am prepared
to give my wholehearted support to a Resolution which pus on record
the principle that Government shail not confiscate but shall take by
legislation, by the law of the land a proportion that it is prepared to
take from the poorest as well as from the richest. Communism means
taking all from those who have got and giving it to those who have not.
Does Mr. Joshi believe that we in this House or, may I say, a large
majority of thinking people in this country will refuse in the future
to be taxed for the common good. Whether we like it or not, we shall
have to do it and we are prepared but we shall not admit the principles
enunciated here today by my friend, Mr. Joshi, who practically advocated
the principle of confiscation, for he said that if the people are starving
Government should have the right to confiscate lands, property and
the other proprietary rights that the people may have in order to
prevent that starvation. I will not admit such a prineiple. The rights
of life are protected by Government by laws and regulations.

Mr. N. M. Joshi : Which

8ir Cowasji Jehangir : If I were to kill you, Mr. Joshi, I will swing.
Life is thus protected by law. Those are the rights of life, but if
Mr. Joshi refuses to work and thereby starves, I cannot be deprived.of my
lands and my property to feed Mr. Joshi who refuses to work and
prefers to starve. -

Mr. N. M. Joshi : I am willing to work, but cannot get work.

Sir Cowasji Jehangir : Then Mr. Joshi can call upon the Govern-
ment and the country to feed him, if they cannot give -him work.

Mr. N. M. Joshi : Let it be in the Constitution.

8ir Cowasji Jehangir : The principle enunciated by Mr. Joshi and
his friends is that for those who starve because they will not work
Government shall confiscate the properiy of people who have worked
for it and accumulated it or who may have inherited it due to the sweat
of the brow of their ancestors. These are the principles, I trust, this
country will never accept and I do hope that this Resolution will be
passed wnanimously, simply because Mr. Joshi has made the extraordi-
nary speech he has, and let me express the hope that there may be
many true socialists, such as T have explained, in the country in the
future, not merely socialists in name but communists at heart. They
arc a class of people we desire to sweep out of the land. True
socialists we shall welcome. Let us hope that every one of us-will be
such true sodialists,

Mr. N. M. Joshi : Who is to decide ?
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Bir Cowasji Jehangir : Let us hope that ‘the landlord - will - really
be the true father of his tenants. He will then be a good socialist. I
have nothing more to say and I do hope that we shall rarely hear prin-
ciples enunciated in this House, such as we had the misfortune to hear
today.

Mr. G. 8. Baj pm (Secretary, Department of Education, Health and
Lands) : The Resolutlon moved by my Honourable friend, Lala Brij
Kishore, raises a subjeet which was also discussed in March last on a
motion moved by Mr. Anklesaria and I do not propose, because of my
Ionourable friend, Mr. Joshi’s excursions into somewhat devastating
doctrines, to let my remarks wander over a wider field than is legiti-
mately covered by ‘the Resolution before the House. On that occasion,
when Mr. Anklesaria moved his motion in this House, the then Leader
of the House, Sir B. L. Mitter, pointed out that the Government of
India had recommended to His Majesty’s Government that protection
shall be given to proprietary righits in the new Constitution Aect.
That His Majexty’s Government have accepted that recommendation

- is borne out by paragraph 75 of the proposals for
o Indian Constitutional reforms, from which I shall
read the relevant portion :

‘¢ His Majesty’s Government see serious objections to give statutory expression

40 any large range of declarations of this character (that is to say, declarations relating

to fundamental rights) but they are satisfied that certain provisions of this kind such,

for instance, as respect due to personal liberty and rights of property...... shenld fird
o place in the Constitution Aect.’’

These proposals represent the considered views of His Majesty’s
Government and these proposals are now before the Joint Select Com-
mittee of Parliament. I gather that sinee the Joint Select Committee
of Parliament started its labours evidence has also been led in
support of the recommendation which is embodied in paragraph 75.
In the circumstances, the only advice which I can give to my Honourable
friénds is to have patience and trust to the sense of justice and the sense
of fairness of the Joint Select Committee of Parliament and, subse-
quently, when the matter comes before Parliament, of Parliament itself.
Because my Honourable friend, Mr. Joshi, who, I am sorry to say, is no
longer in his seat, has enunciated certain novel doctrines and because
he happens to be on the Joint Select Committee of Parliament,
let not my Honourable friends, who support this Resolution or favour
the principles embodied in it, think that his views are going to prevail.
‘The intention of Government is to forward these proceedings to His
Majesty’s Government to be laid before the Joint Select Committee of
Parliament and I am quite sure that, when the Committee and the
Members come to read what has heen said in the course of the discussion
today, the problem will fall in its true perspective, and the views which
will prevail ;with them, I hope, will be the views which have been ex-
pressed sc eloquently by my friend, Mr. James, and hy my friend, Sir
waajji h.JIehangir, and not the views which have been expressed by

r. Joshi,

My Honourable friend, Mr. Lahiri Chaudhury, in the course of his
remarks, expressed some doubt as to whether the proposal in para-
graph 75 meant that statutory protection will be given to proprietary
rights or whether such protection will be relegated to what he considers
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to'be a less secure document, namely, a Proclamation by the Sovereign.
I refrain from presuming to interpret the White Paper. That function
legitimately belongs to Parliament. But there seems to be no reason
for my Honourable friend to think that either His Majesty’s Govern-
raent or the Joint Select Committee of Parliament have made up their
mind in favour of what he considers to be the weaker procedure. As
a matter of fact, by reading paragraph 75 as it stands one would be
justified in saying that the inclination of His Majesty’s Government is
more in favour of statutory protection than protection by Proclamation.
Sir, there was another point made by my Honourable friend, Lala
Brij Kishore, who was not merely thinking of statutory protection
which is to be given to the right of property. He also seemed to suggest
that protection shall be given to the -class to which he belongs by
special representation. Now, I do not know whether that is strictly
germane to the Resolution which is now being considered by the House
but I would remind my Honourable friend and the House that this point
was dealt with by Sir Brojendra Mitter in March last. Sir Brojendra
Mitter then explained that under the Communal Award of His Majesty’s
Government—and the proposal which now figures in the White Paper
is based on the award—landlords will have special representation to
the extent, I think, of 36 seats.

Mr. M. Maswood Ahmad (Pa;tna and Chota Nagpur cum Orissa :
Muhammadan) : But that is very little ; it is not sufficient.

Mr. G. 8. Bajpai : My Honourable friend will not let me complete
my remarks. It may be, as my Honourable friend says, that the
numerical special reservation of seats proposed in the White Paper is
not what would satisfy the landlords, but my Honourable friend might
also reflect upon the other remark which was made by the then Leader
of the House, namely, the enlarged electorate of something like 27 or
28 per cent. of the adult popoulation of this country. If that electorate
reflects in any way the proportion of agriculturists to the total popula-
tion of this country which is 80 per cent. then, by virtue of their birth,
their position and the special opportunities for serving their tenantry
which the landlords have, they will be able to secure representation in
future Liegislatures not only to the extent of these 38 or 40 seats but
in much larger numbers. That, Sir, brings me to what I consider is
the most fruitful contribution made in the course of the discussion
today, namely, the remarks of my friend, Mr. James. He emphasised
that the trend of events in the world outside demonstrates the inherent
futility of mere paper safeguards for one section or the other. Why is
it that Hitlerism is devastating the constitution of Weimar in Germany ?
Why is it that Fascism has replaced the system or the order which
prevailed before it in Italy ¥ It is simply due to the fact that dis-
contents were set in motion which the system of Government or the
Party in' power at the time were unable to control and because -of
grievances which those systems were unable to redress. I submit that
it is not any written provision in the -Constitutien which is going to -
help the landlords, no matter what that provision may be. What is
going to help them is leadership in the spirit of service tc their tenantry
which alone is going to ensure for them the protection and the position
which they claim.

L255LAD ! : o
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Nawab Major Malik Talib Mehdi Khan (North Punjab : Muhamn-
madan) : Sir, my friend, the Honourable Mr. Joshi, wishes to take us
bazk to the period about which it has been said :

‘¢ When Adam delved and Eve span
‘Who was then the gentleman ¢ ’’

If he goes into the history of the property composed of land, houses,
and so on, whether personal or publie, he will not be able to find its
origin, and if his principle that where it has been discovered that any
property has been achieved by violence, then violence should bLe used
to the owner being deprived of it and giving it to somebody elsc is
accepted,......

Mr. N. M. Joshi : I did not say that. What I said was that those )
people who have got by violence have no moral right to objeet to other
people using violence.

Nawab Major Malik Talib Mehdi Khan: ...... which means that
those who had acquired some property by unfair means have no right
to keep it when their brethren are starving in the country, as chaos
will be the result. What should we do then-¥ We should be required
to divide it whether by consent or by force. Suppose it was divided
in the year of grace 1933, and after another 20 years or so, we find the
same inequality, because the Dispenser of bounties—whatever you may
call him, I call him God—did not grant the same amount of brain power,
wisdom and determination to each man or did not afford each person,
a chance to cultivate them. Another 20 years, and the man with better
brain will again carve his fortune, another division, and so on. What
will be the result ¢ The worker would lose his hard earned income.
So, what is the use of working and applying one’s brain if the idlers,
who are sitting in the streets will come out to divide the property ?
There will be no incentive left to work, and everyone will fly at each
other’s throat to deprive him of his earnings. Would my Honourable
friend, Mr. Joshi, like that system to be adopted in India ? My Honour-
able friend, Mr. Brij Kishore, the Mover of the Resolution, belongs to the
landed gentry, and has thus picked out his own subject, namely, land,
but there is no reason, as I said above, why houses and cvery other
property should not be safeguarded. There may be other persons who
will come forward with Resolutions safeguarding such things. To urge
that everything should be divided or that everything should be equalised
is impossible. Instead of that, we ought to bring a scheme to ameliorate
the conditions prevailing in this country. I know little of what is
actually going on in the Western countries, but I find that there is plenty
of work for Indians to do in their own country if proper steps are taken
to have it done. I think it is the present system of education which is
defective. Our young men, when they get into schools and colleges,
;he first thing that they learn is to abhor the .occupation of their fore-

athers.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Honourable Member will resume his speech aftér Lunch. The House will
now adjourn till Half Past Two.

a l;l‘he Assembly then adjourned for Lunch till Half Past Two of the
0OCK.
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The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. President (The Honourable Sir Shanmukham Chetty) in the
Chair, ‘

Nawab Major Malik Talib Mehdi Khan : Sir, I was objecting to the
present day education. What I mean by it is that the education in Indian
schools and colleges is mostly theoretical, which we require it to be
practical and it should be based on such principles that the callings and
professions existing in India are improved by the products of these
institutions. My second point is labour. I said in my opening remarks
that there was plenty of scope in India for many years to come for the
people to earn their livelihood. There is plenty of labour in the country,
but we ought not to look down upon it. Unemployment, which is causing
so much trouble in the country, is mostly among the educated classes
who, as I said just now, do not get the proper education and find that
manual work is beneath their dignity. If this can be remedied, there
would be no unemployment or starvation in India for many years.
My friend, Mr. Joshi, spoke something about the rights of people in
property. I will not go far back now,—but refer the House to the
Proclamation of the noble Queen Victoria made just after the Mutiny
in which the rights in property were upheld and it was repeated Ly
her successors. We have to take the facts as they are now and it will
not serve any useful purpose to open the point and go back to the
history of each holder of property. Not only will it not serve any useful
purpose, but it will do harm. Unfortunately I find that an idea is
gaining ground in the country that the rights of people in property
should be enquired into from a given period, if not from the beginning.
If I remember aright, I think Mahatmaji is also of the same opinion.
He holds that we ought to go back for a hundred years and sift the
position of each property as it is. Similarly, Pandit Jawaharlal Nehru
toured in the Allahabad district and delivered speeches which tended to
the disruption of the relations between landlords and tenants: I do
not know what the conditions are in the United Provinees, but I can
say that no difference exists in the Punjab between the landlords and
tenants. The landlord knows that his interest is interwoven with that of his
tenant and that his work camnot go on without the help of the tenants. He
deems it his duty to support bis tenants and make them as happy as
possible ; and, if there is no dispute between the tenant and the landlord,
I would say that it would be very unwise to create disunion between
them. With these remarks, I support the Resolution of my friend, the
Mover, and am thankful to Government for their offer, as Mr. Bajpai said, te
submit these proceedings to the Joint Seleet Committee of Parliament.

. Mr. M. Maswood Ahmad : Sir, I whole-heartedly support this Resolu-
tion and I'would rémind my friend, Mr. Joshi, that it is not correct to
say that landholders have taken possession of land by means of force.
It is as incorrect as to say that Islam was spread by the sword. Sir, thé
history is this that in the Hindu period and in the reign of thé
Mughal Emfierors there were waste lands and jungles. Landholders’
ancestots spent toney and offered services for getting the lands. Then
thc_ey tried to mhke the lands fit for cultivation purposes. They cut
mngl;&asb grﬁd they prepared big irrigation sehemes. After lots of troubles
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and after spending a sufficient amount of money, they made the lands
fit for cultivation purposes.

T do not represent the landholders’ interests here. Rather I represent
the tenants’ interests much more and I can safely say that this Resolu-
tion is supported by the tenants as well. This resolution is as essential
for tenants as it is for landholders.

I want to say, Sir, that those original landlords also are not found
now in large numbers in Bihar and Bengal. The landlords, who are
found in my provinee, are those who purchased land trusting in the
announcement of the noble Queen Victoria. They trusted the words
-of Government and spent lots of money on purchasing these lands about -
‘which my friend, Mr. Joshi, says that they may be confiscated. ‘I'here
is a suspicion that the interest of the landlords and of the tenants
«onflict with each other, but, I say, it actually does not conflict. If
landlords be eliminated, I think it will be impossible for tenants to keep
the land in the present condition and the land will deteriorate. My
experience is that nowadays landlords are doing much ; they are
responsible for irrigation and all other things.

Mr. B. V. Jadhav : We arc doing without landlords in Bombay.

Mr. M. Maswood Ahmad : That may be so, but that is not the
condition in Bihar. In Bihar and Bengal, I think it will be impossible
to keep the land in this condition without the landlords. Quarrel on
irrigation and other things are going on in the fields and the only man
on the spot is the landlord. It is impossible for tenants to spend
thousands of rupees for making irrigation arrangements for a village.
Tenants will have their tenancy in one village or two, but this irrigation
system sometimes requires to be taken from two or three villages far
off. Interests-of two villages sometimes confliet with each other. It
will not be possible for tenants to maintain this whole system.

If my Honourable friend, Mr. Joshi, wants to protect his other
properties, like brain or body, then he may bring in a Resolution_and,
I think, neither the representatives of the landlords nor of the tenants
will object. We will all try to save his brain and his body.

The question of compensation was discussed the other day here and
Mr. Joshi came forward with a long list that compensation should be
increased and so on and so forth. We do' not say here that it should be
increased or anything like it : we. say that if Government want, for the
benefit of the public, to take up land, they must give adequate com-
pensation. We have trusted them. On their words we have spent
thousands of rupees in purchasing lands ; so, if they want to honour their
words, it is their duty to compensate when they require any land for
the public use. ‘

My Honourable friend has suggested, as I remember, .that lands
should be divided equally amongst all—mo more to ome man and no
less to another man. Where was my Honourable friend, when he
suggested the other day that the compensation for the man earning
RBs. 10 should he so much, and that, for the man getting Rs. 200 a
month should be 8o much : he did not suggest that the compensation
should be uniform for all employees, whether they get Rs. 200 or less.
He- never suggested that all labourers should get equal pay. I say,
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the idea is not possible at all. As I have read books on Bolshevism and
about Russia, I find there also people exist who have more lands and
less lands : in the whole world, I do not find any country which can be
shown by my Honourable friend where lands are equally divided to all
men. Our requirements are different : one man may have a liarge
fumily and another man may require less. God Himself has not divided
land or money to all His creatures equally. What has not been done....

Mr. N. M. Joshi : May I interrupt the Honourable Member.....

Mr. M. Maswood Ahmad : I am not going to give way to the
Honourable Member. . ... :

Mr. N. M. Joshi : I am standing to a point of order : is any
Honourable Member entitled to put in my mouth words and sentiments
which I did not express I never said one word about equal distri-
bution of land in this country.

Mr. M. Maswood Ahmad : That is not a point of order, Sir. 1 have
noted here, and if my Honourable friend will go and see his speech at
the time of correction, he will find there what I have quoted here. If
he now suggests that more and less land can be given, then I have got
nothing to say on that point, and I hope my Honourable friend will
correct that portion of his speech.

Mr. N. M. Joshi : I challenge the Honourable Member to take the
report from the reporter and if he finds that there is no mention of
equal distribution of land, I hope he will apologise to me.

Mr. M. Maswood Ahmad : If that is so, I will be certainly ready to
omit it in my speech if allowed to do so. However, I am glad to hear
that he has no objection in having more lands.

In connection with this Resolution, I will, further, say that it is a
most innocent Resolution that has been moved and this is a principle
which should be accepted everywhere, that whatever rights we have got
in any land, the money which we have spent on purchasing lands
plus the compensation should be paid to us if Government want to take it,
and it should be defined in clear words in the future Constitution. With
these words, I support my Honourable friend’s Resolution,

Lala Hari Raj Swarup (United Provinces: Landholders) :
Mr. President, I have great pleasure in aceording my support to this
Resolution which has been moved by my friend, Rai Bahadur Brij Kishore.
I will only say one word about what Mr. Joshi has said and then leave
him alone. He said that land was a gift of nature and that some zamindars
got it without any effort or by force of arms and so they did not deserve
any protection. Barring a very few, say one or two per cent., I think, Sir,
most of the zamindars at this time are such as have paid for the and that
they have akquired ; and, as such, I do not see why he should take objection
to this Resolution. My Honourable friend only says that if proprictary
rights are to be taken away by the Government, the Government shounld
give adequate compensation.

T am thankful to the Honourable Members of this House for having
‘accorded supporf.to this Resolution and especially to Sir Cowasji Jehangir
and Mr. Bajpai Ior having advised the Zamindars to become natural leaders
of the tenants and to improve their relations. I want to inform this House,
on behalf of the landholders, that our relations with our tenants are as
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cordial as they could be. If at times you hear of agrarian troubles, they
arc simply fomented by certain sections of the people who want to carry
their points with the tenants and take advantage of their ignorance.. We
have always been trying to support the cause of the tenants. As a land-
lord in the United Provinees, I can say that we have been fighting hard
with the Government for the reduction in water rates which directly affcets
the tenants. This is only one instance and can be repeated, but I will
only be content by saying that we have always stood by the side of tie
tenants. We went even further than this. When we found that changes in
Tenancy Legislation were necessary, we did not obstruct though they meant
some curtailment of our rights. As for instance, when in 1902, Government
brought forward the first tenancy legislation in the United Provinces, all
the landlords gave their whole-hearted support to that legislation,- because
they thought that it would improve the lot of the tenants. Similarly, also,
iu the case of the 1926 legislation. The House will, therefore, see that the
Zamindars have never lagged behind in protecting the rights of the tenants ;
and, by moving this Resolution, they simply want that their own rights
should be maintained and they should not be disturbed in protecting their
own rights and the rights of their tenants. So, Sir, I support this Reso-
lution. - .

Mr. Lalchand Navalrai (Sind : Non-Muhammadan) : Sir, I will not
take a long time 'in giving my support to this Resolution. My -chief
purpose in getting up to speak is to draw the attention of the House to
the relations between the Zamindar and tenant in Sind. I must say at
the very beginning that, in considering this Resolution, the debate has
drifted very far away. This is a restricted Resolution and we should have
confined ourselves to the Resolution alone without thinking and indulging
in socialism, communism or even ‘‘ Joshism ’’. We have nothing to do with
those questions with this restricted Resolution before the House.....

Mr. N. M. Joshi : May I ask the Honourable Member what the
relations between landlord and tendnt have to do with this Resolution ¢
This Resolution asks for a constitutional right.

Mr. Lalchand Navalrai : In placing the Constitution aright, if the
Zamindar wants that the Government should be fair to him, protect
his rights and put them in the Constitution, I say the peasant and the
tenant requife the same to be done by the Zamindars. I was submitting
that we have nothing to do with anything more in considering this Resolu-
tion. We are confusing the question altogether if we go beyond it....:

Mr. N. M. Joshi : You are.

Mr. Lalchand Navalrai : I am not. On the contrary I submit that
there was no question here of seeing what is going to happen hereafter
when the Honourable Mr. Joshi expects communism to come into India.
Sir. communism is said to have done the greatest injury to humanity out-
side, and nobody should even think of introducing it in India. The rights
of the tenants and of the Zamindars have to be equally protected.

Now, Sir, coming to the Resolution itself, we find that this Resolution
wants only two things ; one is that the vested rights of the Zamindars should
be incorporated in the coming Constitution so as to give them the neeessary
protection, and the second is that there should be no such measure by
wirieh: & -Zamindar’s land could be confiscated by Government without pay-
ing him compensatica. Sir, when I read this Resolution this morning, I

- »
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was wondering why such a Resolution had at all been brought forward. I
was feeling that the rights of the Zamindars were vested rights, and that
the present Government had not done anything to deprive the Zamindars
of their vested rights. I again put a question to myself as to why the
Honourable the Mover had brought forward this Resolution when the
Government had never offended anyone in that direction and when the
thing is perfectly patent in itself. Then I looked at the second portion
where it is said that no land should be taken away without compensation.
Then also I was similarly wondering, because there was actually the law
on the point,—there was the Land Aecquisition Act which says that, if
any land is needed by Government, it is legally taken from the owner of
it after paying him due compensation. But when I heard the debate,—
1 am not blaming my friend for bringing forward such a Resolution,—
and when I heard my friend, Mr. Joshi, I thougbt it would really create an
impression among the Zamindars that something wrong was going to be
done to them and, therefore, my friend had every right in coming forward
with a Resolution like this asking the Governfinent to protect the Zamindars
by inserting the necessary safeguards in the new Constitution. Sir,.I again
say that the Government are sincere on this point,—they are sincere for
two ways. When we read clause 75 of the White Paper, we find that it
does not say that Government are not going to protect the vested rights ;
on the contrary they say that there is every likelihood of the necessary safe-
guards being incorporated into the Constitution with regard to property
and person and we had it just now from a responsible member of the
Government, I mean the Secretary in the Education Department, who
plainly told us that Government had no intention of doing anything wrong
like that to adversely affect the interests of the Zamindars. On the
contrary, he advised caution and patience to the Mover of the Resolution,
until the matter was decided in England, but, in my view, there is absolutely
no fear that Government will do wrong in this matter. We have been
asking for declaration of rights, and this is one of the declaration of
rights that these gentlemen want should be included in the Constitution.
When I heard my friend, Mr. Joshi, for whom I have always got regard,
because he is very sincere in putting forward his views and he is bold
enough to place his views in this House, because it is not everybody who
can come forward and place his personal views in a House like this so
undauntedly, I give him full credit for that,—but when I heard my friend,
I must say that he was wrong in accusing the Honourable Member—the
Mover—for bringing forward a Resolution of this kind instead of a general
Resolution. When he comes forward with Resolutions and questions in
this House, does not my friend, Mr. Joshi, restrict himself to labour
questions and Resolutions on matters of labour ¢ Has he always brought
forward general Resolutions with regard to the rights of the people ¢
Therefore, Sir, the gentleman who has brought forward this Resolution is
perfectly within his rights, because he has interest in land, and surely it is
only but right that he should come forward with Resolutions relating to
land in which all of us are also interested. I submit, Sir, it was wrong on
the part of Mr. Joshi when he said that the Resolution, even if worded in
some other form, would not be acceptable to him.

~.Then, again, Sir, I have no doubt that this Resalution will be accepted
by the GoverMment and the Constitution will be framed in accordance
with the terms of this Resolution.” I don’t say that only this declaration
of rights should be incorporated in the new Canstitution, I certainly want



1160 LEGISLATIVE ASSEMBLY. [7TE SEPT. 1933.

[Mr. Lalchand Navalrai.]

that other rights of ours should also be included in it. This Resolution,
of course, does not call for reference to conditions under which land came
in possession of Zamindars, but I might tell my friend that India’s land
was Indian, and the Indian people divided the land between themselves.
That is how the land descended down, and some lands were since then
transferred from one hand to amnother, and so on. I do not know why
such questions should have been raised at all. The Resolution will un-
doubtedly be acceptable to Government and to every one of us on this side,
but I want to give one advice to the Zamindars and it is this. Sir, I was
very glad to hear from my Honourable friend from the United Provinces
that the Zamindars there were very fair and that they provided with all
sorts of amenities to their tenants. I am very very glad to learn it, but,
Sir, the condition of our Zamindars in Sind is quite different. There, Sir,
the Zamindar wants to devour the tenant ; he is not only unfair to the
tenant, but his interests are detrimental to the interests of the tenant ;
he robs him and he keeps him uneasy. (An Honourable Member :
‘¢ Shame.’’) Sir, it is really a shame, and I want that my voice in this
House shonld reach the Zamindars in my province so that they might
improve the present conditions.

An Honourable Member : It is loud enough.

Mr. Lalchand Navalrai : I know it is. Sir, I need not go into
details now: This is not the time for it. T think it is sufficient for me
to sey that the Zamindars in my province are not treating their tenants
fairly and properly. But, Sir, for this I would blame the Government as
well, and it is for this reason. The Zamindar wants to hoard up all the
land, he would like to have every piece of land that can be got to be in
his possession. and a certain type of him would play the part of a bull
dog or a pet dog of Government. He tries to please the Government ; he
is always with the Government, and he does it from purely selfish motives.
He wants more and more land, and every big Zamindar in Sind has been
given enough land by Government, and when he becomes bankrupt or goes
to the Insolvency Court or when his estate gets under the protection of
Encumbered Estates Act, Government again come forward and give him
large acres,of land, on the plea that the Zamindar has to maintain the
dignity of his house. Is this fair { Therefore, the Zamindar in my part
of the country has been spoiled by Government. I hope the Zamindars in
Sind will improve themselves. This Resolution by implication does ask the
Zamindars to be fair to their tenants, and, in that sense, this Resolution
is not restricted to big Zamindars alone, because there are small landlords
also who hold land and in some cases are harsh to their tenants. When
the Constitution will protect the rights of the land, surely the other rights
also will be protected and embodied in the Declaration of Rights. There-
fore, T hope this Resolution will commend itself to every Member including
my friend, Mr. Joshi, who, I know, is open to conviction.

Several Honourable Members : Sir, the question may now be put.

Mr President (The Honourable Sir Shanmukham Chetty) : The
question is that the question be now put. .

The motion was adopted.
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Rai Bahadur Lala Brij Kishore : Sir, I am very thankful to the
different Members of this House who have taken the
8 pou. trouble to support this Resolution. I am also glad to

know that the dangerous doctrines enunciated by Mr. Joshi have not been
subscribed to by other Members of this House and a sufficient reply to
his arguments has been ably given by my friends, Mr. James and Sir
Cowasji. I am also glad and am thankful to Mr. Bajpai for the sympa-
thetic reply which he has given and also for his promise to forward a copy
of this debate to the Joint Parliamentary Committee. I think it would be
more forcible if this Resolution is carried unanimously and then sent
to the Joint Parliamentary Committee. There are no other points which
require any reply. I, therefore, do not wish to waste the time of the
House and I commend this Resolution for your acceptance.

M. President (The Honourable Sir Shanmukham Chetty) : The
question is : '

‘¢ That this Assembly recommends to the Governor General in Council to take steps
to get incorporated in the new Constitution a provision to the effect that the proprietary
rights of any citizen in the land should not be taken away for any reason whatsoever
without the payment of adequate compensation.’’

The motion was adopted. .

RESOLUTION RE ADMISSIONS TO THE MILITARY ACADEMY.

Mr. B. N. Misra (Orissa Division : Non-Muhammadan) : Sir, I beg
to move the following Resolution that stands in my name :
‘¢ That this Assembly recommends to the Governor General in Couneil :
(1) that steps be taken to increase the number of admissions to the Military
Academy both by direct examination as well as by selection from the
H
(2) that if this be not found practicable at present, steps be taken to increase

the number of admissions by selection from the ranks and especially from
the ¢ Y ’ cadets before they pass the age-limit.’’

Sir, my object in putting this Resolution before the House is to
draw its attention to the unsatisfactory and slow pace we are going on
with the Indianisation of the army. Honourable Members know that
at present we are taking 60 cadets a year by both direct examination
and selection from the ranks and, if the annual recruitment of Cora-
missioned Ranks in the Indian Army be appoximately 120, we can
ultimately only aspire to a 50 per cent. ratio of Indians to British Officers
at the most and that in not less than a period of 25 years. This is quite
simple arithmetic. Now, Sir, I ask the House to consider this position
fully. T maintain that unless the pace of Indianization is more than 50
per cent. of the annyal recruitment, it is absolutely impossible to achieve
our object, namely, the Indianisation of the Indian Army within a
reasonable distance of time. If the objective before all of us is to
achieve the status of a Dominion, any scheme of Indianization of the
army, which we are working, at present, or which may be drawn up in
the future, rgust have a direct relationshin to that objective.
To be frank, I want to know whether the present pace of
Indianisation, which leads us only to 50 per cent. after a period
of about a quarter of a century from now, satisfies the ‘legitimate
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wishes of the people of India. Unless more vigorous steps are taken,
it will remain a pious hope. We, as responsible public men, do urge
upon the Government that a scheme must be prepared so that public
opinion may be satisfied that there is a reasonable chance of the Indian
Army being Indianised within a reasonable distance of time and the
responsibility of self-defence being made over to the Indian Parliament
at some time or other in the near future.

Sir, the question, therefore, is that the number of admissions to the
Indian Military Academy be increased to more than half the number of
vaecancies that occur every year, so that the objective, namely, the Indianisa-
tion of the Indian Army be achieved within a reasonable distance of time.
T do not want to limit the qualification of the Indian Cadets. You can put
‘them to a thorough test. I do not desire the efficiency of the Army to
be in the slightest degree impaired, because we shall be putting in their
hands the property and the lives of 35 crores of men. I am for very
rigorous and strict tests of their capacity. But, what I cannot under-
stand is that, with an amgple material and a heroic history behind us, it
is thought thkat we cannot produce 120 boys per year from amongst
nearly one quarter of the world’s population who will be able to stand
the most rigorous and strictest test of efficiency before they are granted
King’s Commissions. Sir, the lessons of the Great War are not yet
forgotten nor will they be ever forgotten. Our soldiers stood the horrors
and the gravest consequences of the War as well as any other nation of
the world and they proved their mettle. You'can have no better test of
endurance and heroism.

I wish to rerer to the scheme adopted by the Government of India
in 1922 which contemplated complete Indianisation of the Indian Army
within 30 years. Turning to Appendix I to that report, the number of
commissions to be granted during the first 14 years according to that
scheme annually averaged 81.4. The number to be granted during the
second period averaged annually 182 and the number to be granted
annually during the third period averaged 227 on an increasing scale.
In this way the scheme contemplated complete Indianisation of the
Indian Army in 30 years. Sir, I hold that there is no reason to think
that the conditions which existed in 1922 have undergone such a material
change that the same principle cannot be adopted now. With the
development of the new political .structure in India, the defence of India
must to an increasing extent be the concern of the Indian people and
not of the British Government alone and, in order to give practical effect
to this prineiple, the rate of Indianisation in the Indian Army should be
commensurate with the main object in view, having regard to all relevant
considerations such as the maintenance of the requisite standard of
efficiency. We must have more Indians in the Army. Owur sole conecern.
must be to have an increasing number of Indians in the Army. For so-
many years, only Europeans have been employed in the Army. - Indians
have not at all been encouraged. If they have been engaged, it is only
as sepoys and not as officers. 'What I plead before you is that Indians must
be officers in the Army: With these words, I move my Resolution.
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Mr, President (The Honourable Sir Shanmukham Chetty) : Motion
moved : .
¢¢ That this Assembly recommends to the Governor General in Counecil :
(1) that steps be taken to increase the number of admissions to the Military

Academy both by direct examination as well as by selection from the
ranks ;

* (2) that if this be not found practicable at present, steps be taken to increase
the number of admissions by selection from the ranks and especially from
the ¢ Y’ cadets before they pass the age-limit.’’ B
Mr. B. V. Jadhav (Bombay Central Division : Non-Muhammadan
Rural) : The Resolution is divided into two parts. The first part has been
adequately dealt with by my friend, Mr. Misra. Therefore I need not
refer to that portion of the Resolution. His Excellency the Commander-
in-Chief in the other place explained the military policy of the Government
of India and therein he said that the present was not the time for increasing
the number of admissions into the Military Academy. This is not the
place to criticise that declaration and I shall confine myself to the second
part of the Resolution that—
*¢ if this be not found practicable at present, steps be taken to increase the numucr of
admissions by selection from the ranks and especially from the ¢ Y ’ cadets before they
pass tbe age-limit ’°,
Admissions to the Military Academy are of cadets from two categories.
Thirty ecadets every year are admitted on the strength of a competitive
examination and 30 more are admitted from the ranks. When the scheme
was first started, it was feared that the supply of cadets from the ranks
will not he sufficient for the 15 cadets wanted every six months. So the
Government at that time took steps to induce capable young men to join
the army and to qualify for admission into the Military Academy through
the ranks and these young men who were specially induced to join the army
are now described as the ‘Y’ cadets. A number of questions have been
asked and answered on the floor of this House and the econdition of recruit-
ment of the ¢ Y ’ cadets has been fully explained to the Members here. It
is evident that these ¢ Y’ cadets were induced to join the army in the
year 1930-31 and although no specific promise was made to them, expecta-
tions were raised in their minds that if they were properly recommended
and if they pass the test that was required of them, they will have a prefer-
ential claim to be admitted into the Military Academy. But since the en-
rolirent of these ¢ Y ’ cadets it was found by the army authorities that per-
sons already recruited into the army and serving in the commissioned and
no:-commissioned ranks of the various regiments were also drawn from the
properly educated classes and that they were also eligible for adrission into
the Military Academy. So, the fear that was at first entertained that a
sufficient number of cadets would not be available was found to be
unfounded and it was found that the supply from the ranks ordinarily
recruited was nearly sufficient.

[At this stage Mr. President (The Honourable Sir Shanmukham
Chetty vacated the Chair which was then occupied by Sir Leslie Hudson,
one of the Panel of Chairmen.]

Now, a sort of a competition has arisen between the ‘ Y ’ cadets and
the men who ®ome regularly from the army. The ¢ Y ' cadets joined the
army with expectation of being sent up to the Military Academy ; but the
recruits that were .ordinarily recruited in the army did not jein
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the armny with that expectation. Their highest expectation was to rise
to the Viceroy’s Commission and at the end of their service to be Subedar-
Major or Risaldar Major. Of course, according to the new rules they were
perfectly legible for being sent to the Military Academy if they were found
fit and I am glad and rather proud of the army that they are supplying
men .in sufficient numbers from the army to take up the vacancics in the
Military Academy. But, Sir, on account of the unexpected supply from
the regular army, the chances of the ¢ Y ’ cadets have been rather shaky
and many of the parents of the Y ’ cadets are entertaining reasonable fears
that perhaps at the end of three or four years their sons might be thrown
cut of the army. It is to ventilate this feeling of the parents that this
Resolution appears to have been tabled by my learned friend. Sir, there
were in all, as we were told here, 34 cadets recruited, out of whom about
seven or eight have been already admitted into the Military Academy.
Three have resigned and two or three are found to be not fit for the offi-
cer’s job in the army. So, I am given to understand that about 20 candi-
dates are yet awaiting their admission into the Military Academy. The
recruiting of ‘Y ’ cadets has been stopped since 1931 and no more cadets
are now taken on those conditions. Therefore, this number is a very
limited one and the second part of the Resolution asks Government to make
speeial provision for these young lads. These young lads have mostly
come from the colleges. They have joined the army in the lowest grade on
the expectation that they will have an opportunity of serving their country
by being sent to the Military Academy and afterwards serving in the
officers’ ranks. The military service is not a very remunerative service.
The expenses of the officers are very heavy and it is found that at least in
the first five or six years the salary that is paid them is not sufficient to
maintain an officer. Therefore the parents or the guardians of the young
ofticers have to supplement their salaries. So, from the pecuniary point
of view the military service is not a very attractive one. These yourgmen
from the eolleges have joined the service in the lowest rank and are rough-
ing it not for the sake of lucre but for higher sense of service to their
country. These youngmen were spending Rs. 50 to Rs. 70 a month in their
college career and now they have to serve on Rs. 16 a month in the army
with all the inconveniences and hardships to which a private is exposed.
They are all doing it very courageously and it is very ereditable to them.
Now, T ask Government to see that they also discharge their duty by them.
They were especially recruited and the commanding officers of the regi-
ments to whom they were attached have been asked to submit quaricrly
reports about their work, and in the case of 20 cadets I am given to under-
stand that the reports are almost satisfactory. It is for Government to see
that they do something for these young men. I do not mean to say that the
admission of the regular officers from the army to the Military Academy
should be stopped in order to provide vacancies for these ¢ Y ’ eadets. It
would te an act of injustice in the case of the ordinary officers who are found
fit for the Academy. But, then, if Government finds it difficult to make
provision in the number of admissions each six month to satisfy the claims
of the officers from the regular army and of the ¢ Y ’ cadets, then the prayer
of this Honse is that the number of admissions from the ‘ Y ’ cadets from
the army should be increased in order to provide sufficient vacancies for
the ¢ Y’ cadets. This will be required to be done for a year or two and
it will not be a permanent arrangement, because when these 20 eadets are
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cleared oft, then the regular admission of 15 officers from the army may
be resumed. Therefore, we pray, Sir, that Government should take these
things into consideration and send these 20 cadets to the Army as carly as
possible. This is the prayer that has been offered in the second part of the
Resolution. These ‘ Y ’ cadets as well as the officers from the army have
to he admitted into the Academy before they complete their 25the¢year.
There is ap age-limit. If this age-limit is passed before they are admitted
into the Academy, then their whole career will be blighted and it is for this
reason that this prayer is placed before Government.

Mr. Chairman (Sir Leslie Hudson) : The Honourable Member has
one minute more.

Mr. B. V. Jadhav : At the same time, I pray that those persons who
have been found or will be found unfit for the officers’ ranks should also
be provided by the military authorities in the Military Finance Department
or some other civil employment, so that those boys who left their college
carcer need not be sent away in search of other joBs. They have left their
eollege career and cannot resume it. If they are now asked to resign the
army, they will be thrown out of employment and their lot will be a hard
one. Therefore Government should take steps to provide them with suit-
able jobs. .

Captain Sher Mubammad Khan Gakhar (Nominated Non-Official) :
Sir, I rise to make a few observations on the Resolution under discussion.
At the outset, I wholeheartedly thank my Honourable friends, the Mover
and Mr. Jadhav, for taking keen interest in improving the position of the
Indian Army ranks. After all they have realised that something sub-
stantial must be done to improve the standard of education among the
Indian army ranks. The Indian soldiers have proved in many batile-
fields to be not inferior to any other soldier of the world. Before T
proceed further, I wish to clear a doubt regarding ‘‘ Y ’’ cadets. I
think in the minds of many Honourable Members there is a difference
between ‘‘ Y ”’ cadets and Indian ranks. As far as I know, there is no
‘“Y ” cadets in the Indian army. The other day I asked a question to
the Army Secretary about the definition of ‘“ Y ’’ cadets. The Army
Secretary said :

‘¢ As I attempted to explain the other day, the ¢ Y ’ cadet is the term used in

this country and is a term applied to certain young men who went in for open cowpeti-
tion of the army and failed to secure sufficiently high marks to get a place and were
then given an opportunity of getting into the Indian army by entering some regiment
or other as a sepoy and, thereafter, running their chance of securing cadetship in the
Indian Military Academy.’’
In the Indian Military College Committee Report, paragraph 40, they
have simply mentioned ‘‘ Indian army cadet ’’. They have sanctioned
some privileges only for the ‘‘ Indian army cadet ’’, not for ¢ Y ’’ cadet.
They say :

‘‘ We consider that like the army cadets at the academy the Indian army cadets
should receive their education at the Indian military college free of charge.’’ )

They never mention the word ‘‘ Y ’’ cadet. I do not know how this
expression has come to the minds of my Honourable friends. It is a
very old expression which used to be prevalent in the British Army when
the ranks were given Commissions in the Sandhurst and they were called
‘““Y " cadets. But here, in the Indian Army, any young man who
joins the InMian ranks is entitled to go for the examination and, if he
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receives a special certificate, then, on the recommendation of C. O, he
is liable to be selected to go to the Indian Military College. In the
second part of the Resolution, the Mover says :

‘¢ That if this be not found practicable. at present steps be taken to increase the

number of admissions by selection from the ranks and especially from the ‘ Y ’ cadets
before they pass the age-limit.’’ '

I must bring to the notice of the Honourable the Mover that there
i1s no ‘“Y ’’ cadet and, therefore, the Resolution ghould simply be ‘‘ by
selection from the ranks of the Indian Army ’’.

Mr. B. V. Jadhav : May I remind the Honourable Member that in
the speech of His Excellency the Commander-in-Chief, on the 1st
October last, at the opening of the Military Academy, he also used the
term ‘‘ Y *’ cadets.

Captain Sher Muhammad Khan Gakhar : No doubt the term is used.
But there is no ‘‘ Y ’’ cadet officially recognised in the Indian army.
As a matter of fact, the term is used for the Indian army cadet.

Mr. B. V. Jadhav : Then ultimately that term will cease.
Mr. 8. C. Mitra : The term is well understood by everybody.

Captain Sher Muhammad Khan Gakhar : For the Indian army cadet
there is some sort of standard of education laid down and that is called
special certificate. If he passes the specidl certificate, he is entitled to
be recommended for selection as an Indian army cadet. What I want
to bring to the notice of my Honourable friend, the Army Secretary, is
about the education of the Indian army cadets. In the open competition,
they take the boys who come out of college with high education and,
after selection, they go to the Indian Military Academy where there is a
handicap to the Indian army cadets, because the latter have to compete
with brother cadets who have very high educational qualifications. If
my Honourable friends really want to improve the conditions and the
position of the Indian army cadets, then they should support me in the
following suggestions. Owing to a very keen competition for admission
to the Indian Military Academy, very highly educated candidates, with
a thorough grounding, by paid coaches of exceptional merits, appear for
the Indian Sandhurst open competitive examinations, whereas candidates
who have received education at the King George’s military schools,
Jhelum, Jullundur and Ajmer, are generally in a disadvantageous
position when competing against such candidates, owing to the fact that
the education imparted to them by Indian officers employed in the mili-
tary schools of Jhelum and Jullundur is out of date. The Indian officer
instructors are not highly educated and have had no proper eduecational
training and are, therefore, not fitted to instruct their students so as to
enable them to compete with their fellow competitors. I, therefore,
humbly suggest that the tutorial staff in the King George’s military
schools of Jhelum and Jullundur should be civilians of highest educa-
tional qualifications preferably with up-to-date knowledge of their special
subjects. I wish to point out that it will be possible to effect an economy
in the expenditure of these schools in this way as the salaties now paid
to the Indian officers would be in excess of what the civilian teachers
will receive. The present standard of education, though much improved,
since the last two years, falls much short of what is required for the
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Indian Sandhurst competitive examination. I would add that one Indian
officer and three or four non-commissioned officers should, however, be
retained in the cadre of instructors for the purpose of drill, ete.

The second suggestion is this. It is a matter of sincere gratitude
that the military authorities in India have recognised the services of the
old Indian army by granting 50 per cent. of the King’s Commissions to
educated Non-Commissioned Officers serving in the Indian army, but
most of the Indian officers, while appreciating fully the idea of Indian
Army cadet, complain that no preferential treatment is meted out to
their sons in the selection of the three vacancies which are entirely left
in the hands of His Excellency the Commander-in-Chief in the competi-
tive examination for admission to the Indian Military Academy and which
they consider should go to the sons of the deserving Indian officers. 'They
believe that owing to their services in the Indian army, during the long
past and their sacrifices and achievements in upholding and even enhanc-
ing the reputation of the army, their sons are deserving of special pre-
ferential treatment as even now the rank and file in the army consists of
their own kith and kin. They further request that, while selecting cadets
from amongst the educated Non-Commissioned Officers of the Indian army,
preference may kindly be given to the sons of the deserving Indian officers
who have served the benign Government with great distinetion. In con-
clusion, I hope my Honourable friends will have every sympathy to improve
the conditions of the Indian army cadets. (Applause.)

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : Sir, I
had to do something with regard to the entrance of a certain candidate
into the Indian Sandhurst and I, therefore, feel that having taken an
interest in it I have certain views on this question.

Sir, the Resolution, as it is worded, only means that what is required
is further and more Indianisation of the army. On this question it cannot
possibly be denied that Government have made a beginning in order to
recruit Indian officers into the army. But our complaint is that the process
is very slow. It is a snail’s pace and we do not know when we are going
to achieve our ultimate goal of Indianisation. As it is at present, I find
that there are so many technicalities and difficulties in getting into this
Academy which may be called the Indian Sandhurst that it is high time
that there should be encouragement given to the candidates to enter the
Prince of Wales College and the Academy. Sir, I submit that that
allegation, which was being thrown into our face that there is a dearth of
candidates, is long past. There are plenty of candidates now and people
are anxious to send their children into the Prince of Wales College and,
if there are any difficulties there, they should be solved and encouragement
should be given. Sir, I said I had to do something with the entrance of
a certain candidate into the Indian Sandhurst. I know a case in which
a certain candidate had been sent up. “The procedure with regard to the
Prince of Wales College is that a student should be under 12 years of age
and that he has first of all to approach the District Magistrate of his district
and get a certificate from him, which is rather not easy. Then, if he is
fortunate in securing that certificate, he has to go to the Civil Surgeon.
Of course I do not think there is much difficulty there. Then he has to
go to the Provincial Government. The Provincial Government has to
recommend him, and then only that candidate can come up for selection
before His Excellency the Commander-in-Chief at Delhi. Now, you can
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take it from me, Sir, that influence is required to go through all this ordeal.
It is not, as a matter of course, that the candidates are selected in that
manner. Great influence has to be exercised and then only they can be
sent for selection before His Excellency the Commander-in-Chief.

Mr. G. R. F. Tottenham (Army Secretary) : Sir, may I interrupt
. the Honourable Member for one minute ¢ The Resolution before the House
deals with admission to the Indian Military Academy at Dehra Dun and
has nothing whatever to do with the Prince of Wales College, which is
merely a public school for preparation for the army. I thought I might
remove that misapprehension because, from what Mr. Lalchand Navalrai
was saying, the House might get the impression that entrance into the
Academy was a matter of influence, and so on. Entrance into the Military
Academy which we are now discussing is entirely by open competition held
by the Public Service Commission.

Mr. Lalchand Navalrai : If my Honourable friend had waited a
little, he would have found that I was coming to the Academy in a shert
time and show the Honourable Member what the difficulties were with
regard to that Academy. My submission is that it is this Prince of Wales
College which gives tuition to these young boys, keeps them for seven years
and then sends them up for the Academy. The Prince of Wales College
is a stepping stone to the Academy.

Mr. G. BR. F. Tottenham : As a matter of fact, they do send a certain
number of boys to the Academy, but the Government College at Lahovre,
for instance, and other different institutions have succeeded, I believe, in
sending a larger number of candidates to the Academy than the Prince of
‘Wales College at Dehra Dun.

Mr. Lalchand Navalrai : Therelore, 1 was within my rights in pointing
out first of all the difficulties with regard to the Prince of Wales College.

Sir, to continue, I am much thankful to the Army Secretary who just
got up to correct me. I said that there are certain technicalities in the way
of candidates though I am thankful to the Honourable the Army
Seerctary for getting that boy, in whom I was interested, out of such a
difficulty. I said that there was selection to take place before His Ex-
cellency the Commander-in-Chief. In that connection there are many diffi-
enlties that arise. In the instance which I have mentioned seven or
eight candidates had to be selected from those recommended by the Provin-
cial Governments. The boy in whom I was interested was not fortunate
in getting the 8th place. It was given to somebody else and he was sent
away. Then he had to appear in the next examination which was after
six months. But just at that time he would have been about one or two
days over age and, therefore, the parents, who were anxiouns to get that
boy admitted into the Prince of Wales College, were very much cxercised
over this question. I had to approach the Army Secretary and Hic very
kindly helped me in the matter. Fortune also favoured him and it so
happened that the eighth boy who was selected did not appear at all so that
there was a vacaney and he got it.’

Well, Sir, what I wanted to point out was this that in enconraging these
students to go into the Prince of Wales College and also to the Academy
‘these small technicalities should not be stuck to. Then, the question, really
envered by this Resolution, is that there should be an increase in the number
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of candidates taken. To take only eight or nine students fram outside is a
very slow process towards getting Indian officers into the Indian army.
Government, of course, are sincere in what they are doing ahout Indianisa-
tion, but they should see that it is made quicker, and that is the sole object
of this Resolution. On this point, Sir, it will be very pertinent to refer to
the statcment of the Secretary of State, Sir Samuel Hoare, at the Round
Table Conference on behalf of the British Government Delegation on the
army question. I will quote a few passages and then ask what has been
done since this statement was made and whether the assurance given by
the Seceretary of State has been implemented. He said :

‘‘ Then there was the wider question of the case of Indianisation and there they
were inviled here and now to state a programme and to give almost an undertaking
that at a particular date the whole of the Indian army would be Indianiged. They
could not act in that way. With the best will in the world nobody conld give an under-
taking of that kind. They had got to take into account a number of very important,
and some of them rather obscure, factors.’’ ) )

Then he made a statement of the difficulties with regard ta the expen-
diture, military efficiency and some other. And now I will give the con-
¢luding portion of his speech : In the concluding portion he said :

‘¢ Those were questions suggested to the Conference, upon which nobody could
dogmatise at present ; the most they could do was to state quite eategorically that
their policy was a policy of Indianisation in as large a measure as was consistent with
efficiency. They had shown their goodwill in setting up the Indian Sandhurst with wery
little delay and in quickening up the rate of the experiment upon which they were
already engaged.’’ ' T h

Now, T would like to be enlightened by the Honourable the Army Secre-
tary how that experiment has been carried out. He goes on further to
say -

‘¢ Let them not think that the Government had no programme and were simply
drifting on. They had a definite programme, viz., the Indianiging of an Indign division
and an Indian Cavalry Brigade and it was hoped that they would have other programmeg
of the same kind when they had seen how that eriment was going. As experi-
ment procceded, if it proceeded satisfactorily, they would be able to have a more
ambitious programme than that upon which they were now engaged.’’ .

That was the statement made in 1932 ; and I would like to knaw how

far that experiment has succeeded and how far we are now going to be put
upon that ambitious programme.

Mr. G. R. F. Tottenham : Sir, as my friend, Mr. Jadhav, has pointed
out, this Resolution falls into two parts : the Honourable the Mover dealt
very clearly with the first part, and Mr. Jadhav, if I may say so, dea]t even
more clearly with the second part and explained the position of the ‘¢ Y’
cadets in terms which were almost entirely accurate. I must dea! with
both parts of the Resolution. I take it that the object of the first part of
the Resolution is to recommend that the number of admissions into the
Indian Military Academy should be increased on the ground, so far as I
understand it, mainly that the supply of suitable candidates now largely ex-
ceeds the demand. Even if that fact were true—and I do not deny that it
would be possible to get a larger number of youths who wounld be ecapable of
passing the entrance examination than the thirty a year whieh is now the
rule—I do not think that it follows for that reason alone that we shapld
necessarily increase the number of admissions. It might as well be argned
that the strength of the Indian Civil Service should be incressed because
there were a large number of boys in the country who had the braing te
pass the cxamihation for entranee into the Indian Civil Service. It has
been repeatedly explained to this House that the intake for the Indian

L253LAD - ]
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Militarv Academy is calculated exactly to carry out the programme of
Indianisation which is now the declared policy of Government : that is to
say, to supply a sufficient number of officers to Indianise one whole Divi-
gion and a Cavalry Brigade with all the necessary ancillary services. The
annual iutake required for that purpose, after taking into account the nor-
mal wastage and also the fact that the number of fully commissioned
Indian officers per battalion in future will be greater than it is at present
owing to the fact that in the Indianised army of the future the Viceroy’s
commissivned officer will not be required,—the annual intake required for
that purpose is 60 a year. If therefore we were to increase the number of
admissions to the Indian Military Academy to 70 or 80 a year, it would
mean that we should be getting more officers than we require for that
purpose : in other words, the demand for an increased number of ad-
missions to the Academy is in effect a demand for an alteration in the
present policy of the Government of India in respect of Indianisation. We
have periodical debates in this House, and tliere have also been debates
in another place, on this question of the programme of Indianisation ;
and I cannot add anything to what His Excellency the Commander-in-
Chief said on March 6th in another place in dealing with this subject.
‘What His Excellency then said was as follows :

‘‘ The programme of Indianisation was recommended and agreed to by the
Sandhurst Committee over which I presided. That policy, Sir, was not undertaken
without the most careful thought on the part of everybody concerned, and for reasons
which I have very often given, I think the House must realise that we cannot alter it
at a moment’s notice.’’

He went on a little bit later to say :

‘¢ It is when the present officers have had 6 or 7 years’ more service and are com-
manding companies, squadrons and possibly batteries that an advance might come. In
another 6 or 7 years is the time to accelerate Indianisation ; and I am perfectli certain
that if these young men who are now serving in the Army show when they have got
14 years’ service that they are fit to assume the responsibility, which I think most of
them will ,b’e fit for, there will be no question but that Indianisation will be very rapidly
increased.

Now, the time has not come to make that advance when the first batch
of cadets has not yet passed out of the Indian Military Acadeiny, and that
brings me to another point in the first part of the Resolution. It seems to
be assumed that because there is an ample supply of young men who are
eapable of passing this entrance examination, therefore they must ipso
facto be suitable material to make military officers. That, I think, is &
very large assumption to make. In fact it begs the whole question ; and I
do think it is necessary to sound a note of warning against undue optimism
in this respect. T have no doubt, at least I think, that if I had tried very
hard I might myself have succeeded in passing any of the army examinations
at home : but I very much doubt whether I should personally ever have
made a good military officer. The passing of the entrance exumination
is merely the first step on the ladder, and there are many rungs’ which
have to be climbed before a man can prove his worth as a military officer.
Even as it is, we have had some rather disquieting reports from the Com-
mandant of the Indian Military Aeademy as to the quality of the candi-
dates who have already succeeded in getting admission to that Academy.
The C'on.lmam.lant, Brigadier Collins—and I am sure that every one who
knoyvs hlm.wﬂl agree that no officer could be more sympathetic towards
Indian aspirations and more whole-hearted in his determination to make
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the Academy a success—has, as I say, reported that there is a very large
diffcrence between the quality of those candidates who get in at the top of
the list and those who get in at the bottom of the list. The ones who get
in at the top are very good, but of those who get in at the bottow some have
already found the curriculum at the Academy too much for them. One
or two have already had to drop out, and a few more have had to be put
back for a term at least. We are making good these deficiencies o as to
keep the Academy up to its full strength and not to retard in any way the
progress of Indianisation ; but that does give some indication that the
standard that we have at present set for qualifying for entry into the Indian
Military Academy is on the low side, and that we may have to think about
raising that standard.

Now, Sir, I must come to the second part of this Resolution which deals
with the number of entries from the Indian Army
and particularly with the question of ‘ Y ’ cadets.
What I have already said about increasing the total number of admissions
to the Academy applies equally of course to increasing the number of
Indian Army cadets. The only way that we could increase the number of
Indian Army cadets would be at the expense of the open competition candi-
dates, and I think the House as a whole will agree that that would be a most
unfair stép to take. I hope I shall also be able to show that it would be
equally unfair to increase the number of vacancies for these ‘ Y ’ cadets
at the expense of the other Indian Army cadets. Now, Sir, there has been
a good deal of talk about the term Y ’ cadet. It is merely a convenient
term to apply to a number of young men who, as I explained the other day,
went in for the open examination for the Indian Military Academy and
failed in the written papers to qualify at that examination, but who managed
to catch the eye of the members of the Interview and Record Board at the
time as being likely to prove good officers, if they really and honestly
wished to join the army. Although, therefore, many of them did not come
from families with military traditions,—and they were perhaps of a some-
what higher social standard than those who generally join the Tadian Army
as sepoys,—they were given a chance of gaining admission to the Indian
Military Academy by securing one of these Indian Army cadetships, by
being offered the opportunity of joining the army in the ranks as a sepoy.

Now, Sir, it seems to be assumed by my friend, Mr. Jadhav, that these
young 1men were definitely induced to join the Indian Army and that they
were given some kind of promise that il they did well they would 1dti-
mately get a commission or at any rate admission into the.

......

Mr. B. V. Jadhav : What about the expectations raised in them ?

Mr. G. R. F. Tottenham : That is not true, Sir. I have here with me
the actual letter written to these so-called ‘ Y ’ cadets in 1931. It begins
by saying:

‘“ The Interview and Record Board before which you appeared in June last has
brought to the notice of Army Headquarters that you are anxious to join the Arm
with the object of gaining through the ranks a nomination for the military college.’’

The letter then goes on te lay down the various terms and conditions
under which they would be allowed to join the army and ends up by say-
ing :
‘¢ You must distinctly understand that no promise of any kind can be given to you.
Your grggre’.,swill depend upon your conduct, industry and the attention you pay to
your duties :

and so on.

4 P.M.
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Now, Sir, I myself, and I think all the army authorities have nothing
but respect and admiration for these young men. I think, Sir, that they
showed considerable grit and determination in choosing this chance and
deliberately undertaking a fairly hard life for several years in the hope
ultimately of obtaining commissions in the army ; and I say, Sir, if they
stick to it and succeed, all honour to them. But, Sir, they must not com-
plain. That is not a way that they have in the army, and complaints, if
they are unjustified, will do no good to anybody, and certainly will not do
thmn any good. They went into this with their eyes open ; they knew
that their success must depend entirely upon their own efforts. All that
they were promised was a fair field and no favour, and I can assure the
House that that promise is being strictly adhered to. As I explained the
other day in this House, the officers at Army Headquarters receive periodi-
cal reports from the Commanding Officers on these young men,—I have
seen those reports myself,—and I can assure the House that they are very
careful and sympathetic reports, and that there is no trace of prejudice
of any kind in them.

_ The facts are that, there were altogether 34 originally of -these so-
called ¢ Y’ cadets. Four of them were selected in 1930, and all those four
have now got into the Indian Military Academy. In 1931 we selected a
further batch of 30. Four again have succeeded in gaining admission into
the Academy, three of them have retired at their own request thinking that
they can do better elsewhere, and four of them have been discharged as un-
suitable. That leaves 19 altogether who are still serving with their units.
None of these young men have had more than two years’ scrvice in the
army ; they still have several years to go before there is any possible danger
of their being over-age, because the age limit in their case is 25. I do not
think, Sir, that they have any right to consider, merely because they have
had two vears’ service in the army, without any previous military experi-
euce, that they are the complete soldier already, or that they are in some
way superior to the ordinary man who joins the Indian Army in the ordi-
nary way. Many young men nowadays of a comparatively high educa-
tiohal standard do join the Indian army in the ordinary way. I know of
several Boys with university degrees who have joined as sepoys, and there-
fore it is a fact that these ‘ Y ’ cadets have a fairly severc competition
apainst them in the Army.....

Oaptein fher Mubammad Khan Gakhar : May I know, Sir, who is
the authority who enlists these ‘ Y ’ cadets ¥ Has the Commanding Offi-
cer of a regiment the authority to do it ?

Mr. G. R. F. Tottenham : As I have explained, they were given certain
terits of enlistment on the recommendation of the Public Service Com-
mission. They were recommended to particular Commanding Officers who
took them on in the ordinary way as sepoys and on the recommendation
of the authorities at Army Headquarters.

Captain S8her Muhammad Khan Gakhar : If they are qualified, are
the Commanding Officers authorised to take them in their regiments ¢

Mr. G. R. F. Tottenham : They were not compelled to do so, but they
agreed to do so.
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Now, Sir, as I was saying, the standard of education in the Indian
Army generally seems to be a good deal higher than we ourselves had rea-
son to expect some years ago. We have been rather pleasurably surprised
and I can assure my friend, Captain Sher Muhammad Khan, that the Indian
Army Cadets at the Military Academy have had no difficulty so far in hold-
ing their own with the open cadets. We always have our eyes open to
the need of prov1d1ng adequate educational facilities in order to give these
young men in the army a fair chance of getting cadetships at the Academy.
The ~uggostlons he has made fot improvements at the King George’s schools
will certainly be taken into consideration. But my point is that it would
be grossly unfair to the ordinary Indian Army man to give these particular
Y’ cadets any form of preference whatever in the mafter of allotting
vacancies at the Military Academy. The only complaint, Sir, that I can
possibly see that these young men could have is that it would be unfair to
keep them on in their units for too long if they were definitely unsuitable
for vacancies at the Academy. On that account, we have recently asked
Cornmanding Officers,—after all these young men have been in their units
for two years and Commanding Officers should by this time have formed
an opinion of their character and should be able to sav of most of them
whether they are likely to be unsuitable,—we have asked the Commanding
Officers to inform the ¢ Y ’ cadets, whom they consider unsuitable, of the
fact, as soon as possible, so that they may have an opportuunity of
taking np some other walk in life. Those who remain will have a very fair
chanee, indeed a very good chance, of eventually getting into the Indian
Military Academy, provided that they are not too impatient aboat it and
continue to do their best in their regiments. In fact, as I said the other
day in answer to a question, I can assure the Honourable Memher that the
claims of the persons ip question will receive every possible consideration
at the hands of the military authorities, and that every effort. will be made
to give nominations to the Indian Military Academy to those who - prove
themselves likely to make good officers.

I am afraid, Sir, I can say no more than that, but what T have said will,
I hope, convince my friend, Mr. Jadhav, and the other supporters of this
motion, that the ‘ Y’ _cadets are being given a fair chance ; and if that,
Sir, is the portion of this Resolution to which my friends attach the great-
est importance, I would ask them to accept my assurance that every-
thing possible is being done in the matter and that there is no real ciuse
for complaint,

Mr. B. N. Misra : May I say that the Army Secretary has not
referred to the 50 per cent. Indianisation about whieh I put a ques-
tion ¢ ‘

Some Honourable Members : Withdraw the Resolution.

Mr. B. N. Misra : I beg leave of the House to withdraw the Reso- -
lation.

Mr. Chairman (Sir Leslie Hudson) : Has the Honourable Member
leave of the House to withdraw the Resolutxon ?

Honourable Members : Yes.
The Resolution was, by leave of the Assembly, withdrawn.

[At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) resumed the Chair.]



RESOLUTION RE GRIEVANCES OF THE TRAVELLING PUBLIC
ON THE ASSAM BENGAL RAILWAY.

Mr. President (The Honourable Sir Shanmukham Chetty) : Diwan
Bahadur larbilas Sarda has authorised Kumar Gopika Ramon Roy-to
move the Resolution standing in his name,

Kumar G. R. Roy (Surma Valley cum Shillong : Non-Muhammadan) :
Sir, 1 beg to move the following Resolution :

‘‘ This Assembly recommends to the Governor General in Council that immediatc
and adequate steps be taken by the Railway Board to redress the various grievances of
the general travelling public and particularly ofsthe public travelling by the Assam
Bengal Railway.”’

Sir, it has been my lot again to whisper in the ears of the Honour-
able Member in charge my woeful tale. I will whisper in the ears of
the Commerce Member the woeful tales of my constituency with regard
to the Assam Bengal Railway times without number till their grievances
are redressed. His predecessor, the Honourable Sir George Rainy,
assured me in 1931, in the conclusion of his speech, with these words :

¢ I hope my Honourable friend, the Mover, will be satisfied that we will look into
the points he has raised to see what we can do.’”’

~ But, to my utter disappointment, I have again to repeat that i
appreciable redress of our grievances has been made except one, and that
is also partly. '

Sir, 1 represented to the House various grievances on the Assam
Bengal Railway out of which only one has been partly redressed, and
that in connection with the bath of the upper class passengers. Mr.

R. L. Bliss, the Agent of the Assam Bengal Railway, writes and informs
me in his letter No. E.P.[337 of October, 1331........

An Honourable Member : 1331 ¢ 1931 ¢ If is 600 years !

Kumar G. R. Ry : Sir, we may have to wait for more than a century
te have our grievances redressed ; we may have to wait for even 600 years :

‘¢ With reference to your interview with me on August 6th, 1931.

Important junction stations have bath rooms equipped with bath and cold bath
can be obtained but if hot water is required special arrangements would be required
to be made with Station Masters concerned.’’ .

All the rest have gone from bad to worse, the’ details of which I
will submit, later on, before the House. This is just why I am going
to repeat that I will, like Dickens’s character, whenever I meet the
Honourable Member, whisper into his ears times without number the
most uninteresting piece of information and he may sneer like the
‘“ Liady of Love ’’ ‘“ Willis is barking ”’,

Sir, in order to expedite the removal of the grievances on the Assam
Bengal Railway, 1 personally went to Chittagong to see the Railway
Agent and to explain matters to him by discussion there. I saw him
on the 6th August, 1931, and explained matters in detail. Perhaps
Honourable Members in this House do well remember the innumerable
grievances I mentioned on the floor of this House. One of them was
raised platforms with sheds in the stations. The Agent told me that,
owing to the scorcity of funds, the question of raised platforms could
not be considercd. I requested him to proceed with the work gradually,
theugh not all at a time, in one or two stations every year.. He told

(1164 )
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me, if I remember aright his wordings, that ‘‘ Blue Pencil ”’ would
go in Delhi and Simla from one end of the paper to another straight off
if he proposed any expenditure on the raised platforms question, while,
Sir, for the convenience of the passengers, to construct raised platforms
in one or two stations may mean a nominal expenditure of Rs. 1,000
to Rs. 2,000 only. ’

May I ask the Honourable Member in charge of Railways, how
much he did sanction to set up electrie installation at Badarpur junction
during these financial crisis and for whose convenience ? Perhaps it
will be amusing...... (Laughter.) There are mno laughing stocks
here. Perhaps it will be amusing for IIvnourable Members to note
that, after the departure of 10 Down at 19 hours 47 minutes from Badar-
pur junction, there is no other train in the night. The first train that
arrives in the morning at Badarpur is the 9 Up at 6 hours 14 minutes.
This is one of the finest specimens of the strictest economy that is
observed by our pet darling, the Assam Bengal Railway, and this is
how the Railways in India rise to the public grievances. A perusal of
the ** Assam Bengal Railway Time Table '’ will bear me out. Here is
the guide. .

. The Honourable Sir Joseph Bhore (Member for Commerce and
Railways) : Does the Honourable Member mean to present me with a
copy, or does he lay it on the table ? E

Kumar @. R. Roy : It is for the Honcurable Member’s ready refer-
ence, because I will refer him to many instances out of this gnide. This is
how one of the most important public necessities was rejected at the outset
in the interview on the ground of financial stringency. For the railway
platform in the Assam Bengal Railway Stations, the Henourable
M. Sasanka Mohan Das, my successor in the Assam Legislative Council,
has raised his voice, but he was referred to this poor Member who has
siarted barking since 1931, and is going on barking still.

' Perhaps Honourable Members in this House have not forgotten that
1 represented in the House that one of the causes of the frequent flood
in the Chargola and Longai Valleys was the silting up of the rivers
Cheargola, Longai and Poamara and that for the construeticn of the
bridges by the railway which was interrupting the free flow of the
water in the rainy season. 1 raised that question in the same interview
with the Agent at Chittagong and here is the reply of the Chief En-
gincer of the Assam Bengal Railway which has been forwarded to me
by the Agent with a forwarding note No. E.P.|210, dated Chittagong, the
29th September, 1931. The letter runs thus :

‘¢ Dear 8ir : Silting of the Longai and Chargola. At the interview you had with
me in my office on 6th August, 1931, you stated that due to silting at the Longai
and Chargola ‘bridges the free flow of water is impeded. I enclose a copy of my Chief
Engineer’s letter No. W.|7|8|20, dated 23rd September, 1931, in this connection from
wlllich }1'; will be seen that silting up is due to natural causes and not to the bridges them-
selves.

I am also tempted to read the contents of the Chief Engineer’s
letters which run as follows :

¢ Alleged siltiflg of the Longai and Chargola. Your No. E.|337, dated A8th August,
1931. The bed of the Longai at the main line bridge has a greater average depth now
than when the bridge was built. The Chargola does show some silting which is due to
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natural causes and not to the bridge. The Chargola is not a very active river and
there have been complaints about its deterioration up the valley for many years. In
the 1929 flood there was no appreciable current and practically still water under the
bridge, the discharge passing by the Puamara Bridge to the Longai and a similar state
of affairs existed in the 1916 flood. Under these conditions, some silting is to be

expected.’’ . .

Though the Chief Engineer of the Assam Bengal Railway has fol-
lowed the principle of suppressto veri, still he had not the heart to fully
repudiate the allegations I made on the floor of this House in 1931.
The Chief Engineer has plainly confessed that there have been ‘‘ com-
plaints about its (Chargola river) deterioration up the valley for many
years *’. He has also confessed that the Chargola does show some
silting up which is due to the natural causes and not to the bridge. But,
Sir, who is to arbitrate into the grievances if we go for redress against
a railway question to the Member in charge of Railways, who is enjoy-
ing tranquillity in the salubrious climate of Shillong and who has no
chance of losing a straw of his own in the flood, will promptly rise on
his legs and reply that Assam Bengal is a ‘‘ Company-managed '’ railway
and that he has no control over it. The matter may be placed before
the Central Legislature. So he is helpless to give us any relief there. So
I tried to soften the heart of the Honourable Member in charge here, but
we had no redress except the hollow words of solace. Recently in
August last, flood has again threatened the Chargola Valley.

Sir, Railways, be they Government or ‘‘ Company-managed ’’,
niight be the pet child of the Government here and Government there
‘in Assam). BRut inundation by repeated floods is a life and death
question to the inhabitants of Chargola and Longai Valleys. Is it too
much if we expect that the Honourable the Member in charge of the
Railways will rise adequate to the occasion and make a thorough inguiry
into the causes of floods that frequent in the Surma Valley by which
we are going to face extreme poverty gradually.

Sir, on the interview with the Agent at Chittagong, I represented
7o him the dire necessity of removing the Phakhoagram station from its
present site to a more convenient and safe place. The Agent told me
that he will inquire into the matter and let me know his decision. 1
have already said that I went to see him in the beginning of August,
1931, but I did not get a reply till February, 1932, on this subject.
Seeing the unusnal delay to get a reply, I wrote to the Agent on the
25th January, 1932, No. A.-103, and it runs as follows :

¢¢ My dear Mr. Bliss, I came to learn from reliable sources that you are going
{0 construct a permanent structure of Phakhoagram Railway station on the Chargola
Railway branch of your railway. Perhaps you remember that when I went to Chittagong
and met you on the 6th August, last year, I requested you to remove the Phakhoagram
station from its present site to the vicinity of your telegraph mileage Mark 258{3 or
258|4, that is mear Noa Nabin village. This site will be highly convenient to the
travelling public of your railway from the both eastern and western bank of the
Son Beal. This site will be convenient for both rainy season and winter traffic too. I
am sure it will be convenient for goods traffic and not only for passengers. The boat
will be within a few yards of the Railway station if the station is constructed to my
suggested site. Almost all the railway earnings of Phakhoagram are derived from.
my Estate and my tenants, and as a flag station I think the income of Phakhoagram
is not negligible on the K. L. V. and Chargola line. I would also suggest, if you
kindly accede to my suggestion of site, for the Phakhoagram station to create a siding
on the said station. It is highly inconvenient for us to get goods loaded or unloaded
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un the present site where Phakhoagram station is situated. For these inconveniences
we get our goods by boats tfrom Karimganj. The principal inconveniences and dis-
advantages of the present site of the Phakhoagram station are the following :

(1) There is no road to go to the present Phakhoagram station except by‘ the
railway line by both sides of which there are narrow strips of paths. From
my personal experience I am of opinion that there is every likelihood of
serious accidents to the pedestrians who alight at Phakhoagram or entrain
there. The people in this part of the country, I hope you will realise,
have little experience of travelling on foot side by side with a runming
train, and there is every possibility of their being run over by & running
train. The passengers from the eastern -bank of Son Beal are to walk
from Noa Nabin village, that is to say, the telegraph post 258{5 te
Phakhoagram station, that is about a distance of half a mile or above.
Perhaps you will agree that this is undoubtedly a very dangerous practice
to which the travelling public have no other alternative but to indlﬂpge.

(2) There is a railway bridge of two spans which is also to be crossed and
which has neither any foot path by the side nor the slippers are covered
by anything and the travelling public, from the eastern bank of S8on Beal
and Noa Nabin village, have no other alternative but to cross the bridge
over the slippers. Would you kindly imagine what would be the fate
of the poor pedestrians if they slip down from the railway slippers over

‘ the bridge or if a running train meets the pedestrians on the middle of
the bridge? The bridge is considerably high and the bed of the -
Phakhoacherra is covered with big slabs of stones. .

(8) The evening train from Karimganj to Dullavcherra arrives at Phakhoagram
station at about 9 P.M. and the present Phakhoagram station, being situited
within the hills and jungles, is frequented by tigers just after the depar-
ture of the train. This fact, I hope, will be corroborated by the Station
Master of Phakhoagrum. In faet, my tenants have reported to me several
times that they met the king of the forest on the railway road and they
escaped with their lives by the help of country torches and shoutings.
Perhaps you will also agree that this is not also desirable that a railway
station should be located in such a dangerous place if it can be avoided
and that by a nominal expenditure. All these dangers could be avoided
if the station is removed to my suggested site. p

(4) Of the womenfolk who intend to travel by the railway from Phakhoagram,
I hope you will be able to imagine what it means.

Under the circumstances, I hope you will give my suggestion your kind considera-
tion and select the site I have proposed for the New Phakhoagram station for which
myself with my tenants will be highly obliged.’’

To this letter the Agent replied by his letter, demi-official No. A.|918,
dated the 3rd February, 1932, as follows :

‘¢ Your letter of 25th January. There is at present no intention to comstruct a
permanent station building at Phakhoagram Railway Station.

2. If it is decided to do so at some future date or to move the present station
building, your suggestions will receive careful consideration.

3. I regret very much that you were not informed of my decision not to move the
existing station.’’

Sir, I am placing on the table a map for the Honourable Members
to form an opinion as to what amount of apathy the Assam Bengal Rail-
way Administration shows towards the inconvenience of the travelling
public. I want this map® to go in the proceedings of the House. In this
map Honourable Members will find the dangerous position through
which the Assam Bengal Rallway compels the passengers to travel.
Sir, by the side of the Railway bridges I have seen notices with the
inscription ‘‘ Trespassers will be prosecuted ’’, but the Assaum Bengal
Railway has fdrced the passengers to travel over the Railway bridge

*Not included in these Debates.
L253LAD r
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and that at a Railway curve. In the map I have also shown my pro-
pused site where the station could be conveniently removed. Sir, my
apprehension of falling from the railway bridge at Phakhoagram has
heen a reality. On the 28th December, 1932, a peon of mine named
Gokul Namasudra received serious injuries by falling from the Phakho-
agram station bridge. The poor fellow had to remain in the Karim-
zan) hospital for nearly a month and a half and now he has come out
of the hospital with one hand practically useless for any work. The
morning following 1 sent the following telegram to the Agent :

‘“ My peon, Muktarampore Gokul Namasudra, received serious wound by falling
from Phakhoagram station bridge last night while going to escort officers from station,
please note.’’

Sir, 1 received no reply to my telegram from the Agent nor do
I know of any inquiry being made into such a serious accident. Neither
did he think it worth while to take any notice of the injured man in
the Karimganj hospital, if not from any other consideration at.least
from the humanitarian point of view. Perhaps the House will be eager
to know what will be the approximate expenditure of removing the
station. The Phakhoagram station is a hut having a bamboo split
roofing, bamboo split wall and bamboo posts. In any case, it will not
cost more than Rs. 200 to build such a new hut. The removal of the
station to my proposed site would not have cost more than Rs. 100.
Having lost all hopes about the removal of this station, T tabled a Resolu-
tion on the 22nd July, 1932, reading as follows :

‘¢ This Assembly recommends to the Governor General in Council that immediate

steps be taken to remove the Phakhoagram railway station on the Karimganj Dullavencrra
‘section to a more suitable site.”’

But | regret very much to bring to your notice, Sir, that since then
1 have not received any opportunity to ventilate the grievances of my
constituency on the floor of this House. I also requested verbally Mr.
S. C. Das, the Distriet Traflic Superintendent, Badarpur. to cover the
sleepers on the bridge with a few corrugated sheets for the pedestrians
to walk over the bridge with some safety. The District Traffic Super-
intendent informed me later orally that the covering of the railway
sleepers was not permissible under railway rules as it might mean that
the railway allowed the bridge for the thoroughfare of the pedestrians.
What a nice logic ? They will compel the passengers to travel over
the bridge and the railway line as there is no other alternative but
to proceed from Noa Nabin village to Phakhoagram, but they will not
cover the bridge for tho safetv of the travelling public. We are having
a railway of sach ““ Neroisms ’. Let us die by falling from the bridge,
break our heads and limbs, but the ¢ Nero ”’ of Chittagong will fiddle
on his harp as merrily as ever. I do not know if any other Honourable
Member of this House can cite similar illustrations of railways in any
other part of Iudia. My Honourable friend, the Honourable Mr.
Abdul Matin (‘haudhurv, is absent today. He had the pleasant ex-
perience of the Phakhoagram station. and, if he were here, he would
have borne me out. But here is our Clommissioner, t.he Honourable Mr.
Hezlett, to whom I.had the good fortume of showing this Phakhoagram
station- and- the -eonditions -there.while he was travelling in_the train
with His Excellency the Governor of Assam last August. I came out
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1o show him the awful plight of the passengers in the early part of a
morning and I was compelled to rouse him from his sleep and show him
the exact condition. T hope he will kindly bear me out what I say now.
1 pause for a reply. .

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Honourable Member’s time is up. But in view of the importance of the
subject, I would allow him to continue his speech on the next occasion.
The ‘House will now adjourn till tomorrow.

The Assembly then adjourned till Eleven of the Clock on Friday,
the 8th September, 1933.



	000
	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075



